
283 Discussion under        t RAJYA SABHA ]              Amdt. Bill, 1982        284

[Mr. Deputy Chairman] 
with instructions to report by the first 

week of next Session." 

The motion was negatived. 

MR. DEPUTY CHAIRMAN; I shall now 
put the Motion moved by Shn Swaminathan 
to vote. 

The questions is; 

"That the Bill to amend the Wild Life 
(Protection) Act, 1972, as passed by the 
Lok Sabha, be taken into consideration." 

The motion was adopted. 

MR. DEPUTY CHAIRMAN: We .shall 
now take up clause-by-clauss consideration of 
the Bill. 

Clauses 2 to 4 were added to the Bill. 

Clause 1, the Enacting Formula and -the 
Title were added to the Bill. 

SHRI R..V.  SWAMINATHAN:     Sir, Z\ 
move. 

"That the Bill be passed." 

MR. DEPUTY CHAIRMAN; The question 
is: 

"That the Bill be passed." 

The  question was  proposed. 

SHRI DINESH GOSWAMI: Sir, 1  am not 
asking for a formal division. But my dissent 
should be recorded. 

SHRI BISWA GOSWAMI;   Sir, my 
dissent should also be recorded. 

MR.   DEPUTY   CHAIRMAN;   Both 
their dissents will be recorded. 

The question is: 

"That the Bill be passed." The  

riaHon was adopted. 

STATEMENT BY MINISTER 

Issuance of a Notification by Itne 
government of Assam for the purpose of 

the essential services maintenance (Assam)  
Act,  1980. 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI NIHAR RAN JAN LASKAR): 
Sir, in exercise of powers conferred 
under sub-clause (v) of clause (b) of 
sub-Section (1) of Section 2 of the 
Essential      Services Maintenance 
(Assam) Act, 1980 (41 of 1980) as amended 
by the Essential Services Maintenance Act, 
1981 (40 of 1981), the Government of Assam 
have issued a notification on 5-5-1982 to 
declare certain services as essential services 
within the State of Assam for the purpose of 
the Essentia] Services Maintenance (Assam) 
Act, 1980. The Government have given 
intimation about the notification through a 
wireless message dated 5.5.1982. Printed 
copies °f the notification which are reported to 
have been sent by air-parcel have not, 
however, been received so far. In the absence 
of the printed copies, it has not been possible 
to complete action for laying the notification 
on the Table of the House as required under 
sub-Section (2) of Section 2 of the Essential 
Services Maintenance (Assam) Act, 1980. The 
notification will be laid on the Table of the 
House on the first day of the commencement 
of the next session of the Rajya Sabha. 

DISCUSSION    UNDER RULE    176 

Growing corruption in the country affec-
ting the political, Social, economic and 

moral fabric of our national  life. 
MR. DEPUTY CHAIRMAN; Now we shall 

take up the discussion under Rule 176, Shri 
Piloo Mody. I think we shall conclude the 
debate by six and I hope-' the hon. Members 
will exercise r«S-traint so that the debate may 
not be turned into an ecrimonius one. 
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SHRI PILOO MODY (Gujarat): Mr. 
Deputy Chairman, Sir it ia with a very heavy 
heart and full responsibility... 

SHRI J. K. JAIN (Madhya Pradesh) : And 
also a heavy body. 

SHRI PILOO MODY:.. and great 
determination that I raise a discussion on the 
growing corruption in the country affecting 
the political, social, economic and moral fibre 
of our national life. Sir, in raising this 
question I want to assure every one. 
concerned and, particularly, my colleague 
across the way from me, that I do not want a 
partisan debate on this subject at all, and that 
all the problems and tribulations that the 
Leader of the House went through in finally 
agreeing to this debate, he need not have had 
any predelictions about what our motives in 
raising this issue are. And they were very  
simple. Sir. 

Corruption has become a very real thing for 
all of us. For the whole country, for all levels 
of society, for all sides of his House, all 
communities, all castes, all regions, this has 
become a way of life which we find 
intolerable, and is the Parliament of India does 
not take cognizance of this fact and if the 
Parliament of India i3 not exercised by this 
fact, then there ig something wrong with all of 
UB sitting here and there is something very 
wrong with what is happening in this country? 

Sir, what galls me most is when people 
dismiss the subject of corruption by saying 
that corruption is everywhere that corruption 
is a global phenomena, that corruption takes 
place at all levels and in every society. Sir, this 
is no consolation to me. 1 happen to know 
something about other societies also; I happen 
to visit quite a few countries and I know that 
the level of corruption that exists in those 
countries is nowhere near the sort of 
corruption that we experience in this country. 
It is impossible to move from, the time you get 
up in the morning to the time you go to bed 
again, it is impos-, sible to move in this 
country without having brushed against some 
form of corruption or the other, Sir, life in this 
country has become intolerable unless ycu 
decide to sail along and take the easy life 
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with the rest of the country and participate in 
the massive plunder that is taking place in 
this country. 

Sir, corruption has now become insti-
tutionalised in this country. At all levels of 
society there is corruption—a formula, a code 
worked out by which every section of society 
has its little peck in the general plunder that is 
going on. It is only the people at large who 
say I hey never have an opportunity of 
participating in it. But what happens is that w« 
without making the least effort at a personal 
level, at an institutionalised level, at a 
governmental level, at the level of politics, at 
the level of the Judiciary, at the level of the 
press, at the level of the administrative 
Services, at the level of the Police Services, to 
make any dent on or aires! Ibis phenomenon 
in any way whatsoever. Everybody has 
become so cynical that we just accept it, we 
take it for granted we even laugh about it and 
we narrate in justification greater and greater 
attempts to say how these attempts were 
cleverer than the previous attempts on this. 
This cannot go on. You know thera was a time 
before when we paid a little money for asking 
for a little favour from Government. It is no 
longer on that basis because that grew to such 
a large proportion that there was a big price 
for favours granted. It is no longer at that level 
either. Now you need to pay—no matter what 
you do, your attempts may be justified or 
your demand may be legitimate; it is a matter 
of course and you cannot escape it—for any 
demands that you have to make in getting 
anything done in this country. Even for the 
simplest things, tickets on the Railways, 
reservations on planes or trains, on buses, it 
happens. Have you ever seen the indignity that 
a human being has to suffer in this country has 
become intolerable? Where is the honest man 
in this country? Put an honest man into the 
administrative services, put any honest man 
info the Police Services, put any honest man 
into Service, put an honest man into politics, 
and you find it is no longer posible for him to 
remain honest. 

SHRI BUDDHA PRIYA MAURYA 
(Andhra Prodesh) You are there. You are 
honest. 
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SHRI PILOO MODY: I am glad you 
recognise it. Some day I will reciprocate the 
compliment. The fact of the matter is that all 
of us sitting here, if we put our hands on our 
hearts and think for a moment with our 
conscience, would it not say to ourselves that 
15 years ago we were more honest than we are 
today? I personally feel that 15 years ago I 
was a better human being, a more honest 
human being than I am today. And I cannot 
escape it, I do not know where to espase and 
while it is repugnent for me to accept the sort 
of society that I see around me, I have no 
escape if I want to continue to live in the 
country—which I very much wish to do. 
Therefore, it is not a partisan matter. One can 
always apportion blame; and the blame, I am 
afraid, has to be taken by the Government 
more because for many many years a 
particular party has been in charge of the 
Government and they have framed certain 
policies, policies against which I have been 
vehemently in opposition— policies which 
were based on a pernicious system of licences, 
on a pernicious system of quotas and permits, 
on a pernicious system of granting favours, 
and a pernicious system which inbuilds into 
every piece of legislation in this country vast 
discretionary powers for the Administration 
and the Executive. This is what it at the root of 
it. So if it were merely a question of 
apportioning blame, I do not think it would 
even be necessary to do it; the proposition is 
too obvious but I am not on that process, 
although there are sheaths and sheaths that 1 
could quote from the newspapers about big 
scandals, scandals involving hundreds of 
crores of rupees, being made at all levels by 
all types of people. There are many levels of 
corruption. But the very important source of 
corruption unfrotunately always remains 
political, for which all of us have to take the 
blame, on thrs side of the House as well as on 
that side. But you must take more blame 
because you are more in number, just as when 
we were in power we had !o take more blame. 
The process goes on. The root cause, the 
fountain-head of the evil is political and 
therefore, in raising this debate I would like 
you to turn the light inwards and  to  see for    
yourself to  what extent 

we have been responsible, 1 have been 
responsible, for bringing this state of affairs. 
Take any part of life, take the C ment servant, 
for instance, in the matter of transmers, in the 
matter of recruitment, in the matter of 
promotion, take the large services in which the 
same thing occurs. You know jobs are being 
auctioned for Rs. 50,000, a lac, and there are 
jobs which are known as wet posts and there 
are certain other jobs wh known as dry posts. 
In a dry post you get a little opportunity and in 
a wet post your opportunities are lush. And 
this goes on and on and on. And I find no-
body, no-body even remotely concerned, 
nobody wanting to discuss the issue, nobody 
even recognising it as a problem that is facing 
our country, Sir. You can take any number. 
Take the question of letting out contracts. You 
will find that exaggerated claims of contracts 
which have been rejected, when a new 
administration comes in, a new Minister 
comes in, he starts accepting, the claims which 
have been rejected in the past and makes 
payment and receives consideration in return 
for that. Take the case of building a house, 
building a building. There i$ pernicious use of 
the F. S. I. It is incidentally a good law, a good 
law in the sense that it controls the density and 
controls the space. Having passed a good law, 
you leave discretionary powers in the hands of 
the Ministers, which invariably the Chief 
Ministers in the States reserve for themselves 
and then give concessions. They make it 
possible for lax fortunes to be earned and in 
the process collect it. Take the NOC on urban 
ceiling. The no-objection certificate on urban 
ceiling is a source of prime money because the 
NOC entities the recipient enormous sums of 
money and enormous profits. 

Sir, only this morning we raised something 
about the electronic parts being allowed to be 
imported from Japan. It is amazing. It is very-
ingenious. In Japan they do not permit export 
of components, parts. In India we do not 
permit importation of the finished goods. So, 
full items are  exported   from  Japan.   They  
are 
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dismantled in Hong Kong. That means 
removing a few screws-and loosening, and 
the parts are imported into India where they 
are screwed into one item again and sold for 
enormous profits, 200 per cent, 300 per cent, 
40o per cent. But we do nothing about it. 
Everyone of us is in the know of it, everyone 
of us reads it day and night in  the 
newspapers. 

You get up here and ask questions, and this 
Government will maintain complete 
innocence. Even the Question Hour in 
Parliament has become a corrupt practice, Sir, 
and it has become a corrupt practice in the 
sense that we go on asking questions, we go 
on seeking information, and they have now 
developed sophistication at warding off our 
questions, Sir. 

Therefore, Sir, I would urge you to help us 
in getting some answers from them between 
eleven and twelve at least in the future, if it 
has not been done in the past because it is 
essential. It is essential to curb corruption. It is 
essential to strengthen our democratic fabric. 
It is essential for our own well-being. 
Knowledge, information, Sir. is power to 
check the arbitrary exercises of whims. 

Then what happens? Every now and then to 
make a public show of it, a man here, a man 
there, is found a scapegoat, a clerk here, a 
little officer there is made a scapegoat to show 
how concerned we are about this subject, and 
the real big fish just manages to have very 
much there own way. Sir, look at the position 
that the people who have corrupted, enjoy in 
our society. Look at the social status and 
position of smugglers in the society. Look at 
the social status of bootleggers in this society. 
Look at the social status of other people. Look 
a; profiteers, look at black-marketeers, look at 
hoarders. They all enjoy extremely high social 
status   in   the   country,   and  compare 

them with a poor professor who is trying to 
build a generation for you. Look at it against 
the poor professional who will not indulge in 
sharp practices. You see the dichotomy in our 
society in which the evil-doers enjoy a certain 
status in society, who hobnob with the top-
most political echelons of the society, and the 
honest professor and the honest professional 
and the honest worker and the honest whoever 
he may be, getting nowhere, not even getting 
a foot into the doorway, wherever he goes. 

Sir, have you ever thought what injustice a 
citizen in this country has to suffer? You 
know, people ask me, "If politics is so 
corrupt, why are y°u in politics?" Sir, to tell 
you quite honestly, I do not know. I have a 
way of salving my own conscience and 
fooling myself into thinking that every time I 
get up here and say something, I am hitting 
something. I am hitting nothing. I am only 
hitting the air. I know if is a very poor 
consolation. But I also know that if I was not 
at least fooling myself into thinking that I was 
trying to do something for this society, I 
would find life in this country intolerable. 
Have you ever thought what injustice a 
human being has to suffer a citizen has to 
suffer in this country? Every time you dial a 
telephone, it is an indignity. And every time 
you catch a bus or a train or a plane, it is an 
indignity. Every time you go to the post 
office, it is indignity. Every time you walk on 
the streets, it is an indignity. The amount of 
indignities that you have to suffer has become 
intolerable. As I stroll down the streets, I see 
that the bus never stop at the bus stop and 
there are about 10 to 15 people running after 
the bus; taking flying leaps in order to catch 
the bus and go to their destination. 1+ is a 
common practice in this country. Not an 
exception, this is the rule. It would be un-
believable, in fact, the commuters m this city, 
would be aghast if the bus ever stopped at the 
bus  stop  and  peo- 
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[Shri Piloo Mody] 
pie were allowed to mount    it    like civilized 
human beings. 

But,  Sir, political corruption is  the progenitor  
of   administraltive   corruption, there was a 
time when I could quote people but since I do 
not want to mention   any names, I do not want 
to go in^o this business of     quoting because if 
you ask me the name,    I cannot withhold it.     
But    there are Governors,   there are legal   
luminaries, there    are    people    of    all strata  
of society,    not  to  mention  the  journalists,    
who    day    in and day out are speaking    
about;    are    exposing    the indignities   that   
we   have   to suffer primarily as  a result    of 
corruption. I  want  you  to  understand, Sir,  
that there is a nexus between the indignities  that  
a  citizen  suffers  and  the political    structure,    
that    there h  a nexus  between  indignities and     
cor-' ruption,      that        there is        a nexus       
between       political power and corrpution,  and  
all  of it  gets  translated into legal or semi-legal 
or quasi-legal  procedures  and  laws  which   in 
the ultimate analysis leave you helpless. 

You  know,  Sir,   stealing     goes  on from  
coal mines.  False contracts are given.   
Stealing   goes   on   from      the Railways 
which    is  endemic.     Every year there hag 
to be so much written off,  that  has    been  
stolen.    Stealing goes  on  in the steel mills.   
Stealing goes   on   in   every  conceivable   
way. Stealing  goes  on  in  cement,    it  has 
now become famous. To have control on 
cement is to have control over the Bank of 
England. And what to speak of  petroleum?   
The     Oil  Minister  is sharing  the  bench   
with  my  worthy colleague. Has it ever 
occurred to you, Sir, that it requires a Cabinet 
Minister's permission  for  a person to ac-
quire a gas agency, that it requires a Cabinet 
Minister's    signature    before my approval    
can be given to a gas connection? 

THE MINISTER OF PETROLEUM, 
CHEMICALS AND FERTILIZERS (SHRI 
P. SHIV SHANKAR): No. I am sorry, you 
are wrong. 

SHRI PILOO MODY: I am wrong only in 
the recent period. 

SHRI P. SHIV SHANKAR: Absolutely 
wrong. You do not know the facts. You want 
to mislead. It does not require at all. 

SHRI PILOO MODY: Whose permission 
does it require? 

SHRI P. SHIV SHANKAR: If you don't 
know,   why do you talk? 

SHRI PILOO MODY: Why don'* you 
inform us? 

SHRI P. SHIV SHANKAR: It is only the 
company concerned, the Hindustan Petroleum 
or Bharat Petroleum or the IOC, who are the 
concerned authorities to give the sanction. It 
does not come to the Minister at all. I have not 
interfered in any single case. 

SHRI PILOO MODY: May I sug-guest, 
Mr. Minister, that you yourself 

, make an application to the company and you see 
what is the result of your 

I    application. 
SHRI P. SHIV SHANKAR: That is a 

liifferen matter. I have not had any occasion 
to do that. 

SHRI PILOO MODY: If you are sportive 
enough, do it in somebody else's name. 

SHRI P. SHTV SHANKAR: Why should I 
ask for a gas connection? 

SHRI PILOO MODY: I want you to apply 
yourself and see the result. 

DR. BHAI MAHAVIR (Madhya Pradesh): 
We have dozens of people coming to us for 
letters of recommendation to the Minister. 

i »  
SHRI PILOO MODY: I am sorry that the 

Minister thought it worthwhile to intervene.  I 
am not saying 
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about you. I am talking ASK? % very different 
plane altogether, Bit I do know that every .gas 
conneetion in this country requires the Cabinet 
Minister's signature, whether it is you or your 
predecessor or your predecessor's 
predecessors in the Janata Government. All I 
know is that it requires the approval of the 
Cabinet Minister, whether he put his signature 
there or not. It is an inspite all the protestation 
over here. I am not saying it in his case. I do 
not think he should wear the cap at all- The 
fact of the matter is that it has .happened. I 
have not asked recently for any gas 
connection. I am going to ask for it in a day or 
two. 

Then about commissions.    Commissions are 
being collected  on      every single item  that  
there is.     I  do not know  whether  the  
Finance  Minister realises that commission is 
there     On everything that is manufactured      
in this country. On anything you touch, whether 
it is cloth, furniture, mike or whatever you  see  
around  you, there is an inbuilt 70 per cent tax. 
It is a very high tax inbuilt and totally invisible   
that   the  people   are  paying. But now it has 
become to the point where there is no single 
item that is manufactured   in   this      country,   
not single item that is imported into this 
country    and no single item that     is exported   
out   of   this   country   which does no carry  an 
inbuilt factor      of plunder.     who pays      it 
ultimately? It is the consumer who pays it.     
You may be as sentimental as    you like or 
espouse the cause  of any religion or any 
political ideology,  the fact of the matter is that 
here is only     one scientific  definition  of  
'common man' and that is     the     consumer'.     
It is ultimately this      common man,     the 
consumer,    that bears the burden of this 
corruption and this     tax.    I am bringing in     
the     question      of tax because     linked to      
the tax is also an element of corruption.    
Therefore, I am bringing in the question of tax. 
When  things  which  we  do not need are 
imported, it is in order to earn a commission.    
"When we    export from this country  thngs  
that    we    cannot 

afford because we need them for ourselves, 
here is a commission involved. This has been 
going on. I am not taking sides. Our 
Government also did it for two and half years 
and you have been doing it for thirty two and 
half years. This has been going on and there is 
commission all over from beginning to end. I 
do not think that this is something that a 
civilised nation, its educated people and 
people with a rich heritage and culture can 
tolerate for too long. 

We have to be able to come to grip with this 
problem. Even if We are to accept the facile 
explanation that is given to Us that it is a 
world-wide phenomenon and it is happening 
all over, I do not think we should console 
ourselves saying that it is a world 
phenomenon and, therefore, it must affect   
us. 

I       We have a pretty rigidly controlled border 
we have rigid  tariff     barrier and we    have    a 
rigid export-import policy and it is easy for us to 
isolale ourselves.    I    do    not think that we 
should allow corruption to be imported into this 
country although I believe that  everything  can  
be.   I  even   recommended   to   the  Finance   
Minister to   import   all   goods  that   smugglers 
import into our country and sell them through 
large    Governmental departmental  stores  
giving them the name '     SMUGGLERS to 
satisfy the needs of our people in smuggled goods 
so that the profits which are now shared by 
politicians can entirely be the    revenues  of the 
Government of India.   I mean that this sort of an 
innovative thinking We should have today if we 
are  to  preserve  our life  and  society and if we 
are to    remain    relatively honest, decent, I 
would even go further and say, harmless people, 
friendly towards all. But Sir, unless we realise    
the    fact,  unless we accept the fact—the 
beginning of change is  acceptance—it is of no 
use and I want you,  therefor,  Sir,  to  accept  the 
f^'t that  our society has become too corrupt even 
for us, even for you, even for all  of us,  and  once 
than accept- 
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[Shri Piloo Mody] 
ance dawns on us, then change is possible. 
We can sit together; we can discuss it; and we 
can find ways and means whereby the 
Petroleum Minister does not have to 
clandestinely okay gas connections. But we 
have to find ways and means and that can be 
done and there is no problem in this country 
which cannot be solved given the goodwill. 

Sir, my purpose in raising this debate was 
to generate this sort of goodwill, this sort of 
generosity and this sort of give and take, that 
are necessary to put our society in order. 
Thank you,  Sir. 

DR. RAFIQ ZAKARIA (Maharashtra): Mr. 
Deputy Chairman, it was indeed a rare 
privilege to hear a sober and sound speech 
from my friend, Mr. Piloo Mody. 

AN HON. MEMBER: Full of jokes also. 

DR.  RAFIQ ZAKARIA:     But    for 
the unfortunate interruptions, where 
in  things... y 

 

SHRIMATI SAROJ KHAPARDE 
(Maharashtra): Sir, don't allow this point of 
order. Thisi is only a waste of time.   
{Interruptions). 

SHRI GHOUSE MOHIUDDIN SHEIKH 
(Andhra Pradesh): Sir, there is no point of 
order. Kindly cto not allow him  
(Interruptions). 

MR. DEPUTY CHAIRMAN: All right, all 
right.   (Interruptions). 

 
DR. RAFIQ ZAKARIA: Sir, the leader   

of.his   party  should  see tbat 

thie kind of interruptions do not take place.   
(Interruptions). 

SHRI PILOO MODY: But I suffer from the 
same kind of disability that your leader suffers 
from! (Interruptions). 

 
SHRI BUDDHA PRIYA MAURY A: Sir,  

this  should  be  stopped. 

MR.   DEPUTY  CHAIRMAN-.     This is 
not a point of order. 

 
SHRI PILOO MODY:     I urge    on you, 

Dr.  Zakaria, not to reply to it 

DR. RAFIQ ZAKARIA:     I am not . replying 
to it. 

MR.   DEPUTY   CHAIRMAN:        All 
right.    Please go ahead. 

DR. RAFIQ ZAKARIA: Sir, as I said, it was 
indeed a rare privilege to hear such a sober and 
sound speech from my good friend, Shri Piloo 
Mody, and it was a good speech but for the 
unfortunate interruptions and exchanges 
between him and the Law Minister... 
(Interruptions) ... I am sorry, the Petroleum 
Minister. Sir my friend, the Petroleum Minister, 
Mr. Shiv Shankar, should not have taken note 
of what Mr. Mody wars saying if he had 
realised that Mr. Piloo Mody never became a 
Minister under the Janata regime even though. I 
think, he deserved to be a Minister. Why Mr. 
Morarji Desai did not make him a Minister, I 
do not know.   But; 
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if he had become, then, Sir, I don't think 
that he would have raised such a petty 
question that a gas connection or a 
cylinder allotment needs the signature of 
a Cabinet Minister. But, Sir, I will leave 
it at that. 

Sir, lor the level at which Mr. Mody has 
kept the debate, I think he deserves our 
congratulations and on most of what he 
has said, we on this ride will agree. It is a 
fact that corruption is there and it is also a 
fact that corruption is growing. But Mr. 
Mody should realise that corruption is not 
something which is invented by one Gide 
or the other. Corruption has been there 
right since the dawn of history, and in 
fact, Sir, as far as the democratic 
institutions are concerned, I will quote to 
him what no less a person than Gibbon 
has said in his classic 'Decline and Fall of 
the Roman Empire" that "corruption is the 
most infallible part of administration." It 
is much more true, I agree, of totalitarian 
States, but even in democratic States, 
whether it JS here, in the United Kingdom, 
in the United States or in any other 
part.where democracy prevails it cannot, 
be said that it does not prevail. In fact, 
corruption that is prevalent npw, in the 
Communist regime, in the Soviet system, 
is-no less pernicious. I have, authorities to 
quote, but I do not want to waste the time 
of the House. But the fact remains that 
this is a part of the system which we have 
inherited since the dawn of history. You 
find that corruption has been going on 
since the beginning of time. It is, 
therefore, good that Mr. Piloo Mody has 
said that we must all sit together and find 
ways and means of curbing and 
controlling corruption. 

Now, he said that we have been in 
power for such a long time, and, 
therefore, the steps that we should have 
taken to see that corruption is eradicated 
have not been taken. All I can say is that 
there Mr. Mody is not right, because right 
from the time when the Indian National     
Congress 

decided to form governments, way back in 
1937, it is one of the aspects on which, from 
Gandhiji downwards, emphasis has been 
placed that a Minister, a public servant, a i 
Member of the Legislature, any one 
concerned with any aspect of public life, has 
to be honest and his integrity has to be 
beyond reproach. Sir, i can quote 
Resolutions after Resolutions of the 
Congress Working Committee where panels 
were appointed, where inquiries were con-
ducted, where even on a mere suspicion the 
severest actions were taken. But still the fact 
remains, and I do not want to dispute that, 
that what Mr. Mody has said is correct that 
we have not been able to control it and as 
our development process multiplies and 
growsi wider and wider, this evil is also 
spreading its tentacles more and more. And, 
therefore, I would urge upon Mr. Mody and 
my friends on the other side to search their 
own hearts and also see whether it is only 
because of some particular set of people, 
some particular organisation, some 
particular individuals or is It because there 
is something wrong with the whole moral 
fibre which is creating this situation. And if. 
this is so, greater and greater efforts ip. this 

direction are  called for. 
. 

Sir, Mr. Mody asked what is the idea of 
holding a clerk responsible here or a 
constable being found guilty there? But is 
that the picture? In the last four decades 
of the Congress rule—since he has made 
a reference to that background, it is only 
in that context that I am saying—how 
many important people were brought to 
book? Who was Pratap Singh Kairon? 
Who was Bakshi Gulam Mohammed? 
Who was T. T. Krishnamachari? Who 
was Biju Patnaik? Were these not 
important people? Who was Keshav Dev 
Malvlya? Who was Harekrishna Mahtab? 
There were Chief Ministers, Cabinet 
Ministers, holding important positions. I 
can go on quoting names after names.  
And,  Sir    this      whole 
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business of holding inquiries, investi-
gating into the misdeeds of those against 
whom charges were made, passing the 
Commissions of Inquiry Act, creating 
other machinaries, who did it? It may be 
that despite all these measures that have 
been taken we are not where we should 
hare been. But, Sir, for that, are we not 
responsible? Sir, is it also not true that 
baseless and scandalous charges, without 
any truth in it, are also being made 
irresponsibly? And Sir, is it also not true 
that we are taking advantage of the privi-
leges as Members of Parliament that we 
enjoy and on any pretext, on the basis of 
any rumours, on somebody telling us 
something, we come here and make 
allegations destroying the reputation of 
individuals which later on have proved to 
be fabe? And since what we say here, the 
press can quote and publish with 
impunity. Have we also not to ask 
ourselves whether we should indulge in 
this kind of-tactics also because then 
what happens is that when irresponsible 
charges are being made against all and 
sundry the real culprits go scot-free.   
And in this connection... 

SHRI HAREKRUSHNA MALLICK 
(Orissa): What about the Shah Com-
mission? 

DR. RAFIQ ZAKARIA: ...Sir, I would 
like to quote a classic observation in one 
of the most important research works that 
have been made in this regard. That is by 
Reath and Zenkins who says: "How much 
is true and how much is false about 
corruption in high places, nobody outside 
a small circle can ever know for certain. 
What is certain and can be said without 
circumlocution is that to wander through 
the corridors of power in this country is to 
wander through a whispering gallery of 
gossip. Only the fact of corruption at the 
highest level is taken utterly for granted 
and the only interest lies in capping the 
latest with one that is even more 
startling." 

So, Sir, a curb on this kind of behaviour 
on our part is also called for because 
unless that is done what Mr. Piloo Mody 
has so sincerely desired, we will not be 
able to achieve. Then it becomes a kind 
of tug of war, charges and counter-
charges, arguments and counter-
arguments. And there also, Sir, in one of 
the reports of a Commission of Inquiry it 
has been clearly pointed out as to how 
because of the charges and counter-
charges, the truth escapes. And if truth is 
not to escape, what is important is that we 
must first satisfy ourselves that what has 
been told to us is really with some 
foundation, with some basis. 

Sir, people are talking of the Watergate 
scandal in the United States. But I do not 
know how many of us have read the 
famous book, "The President's Men' 
written by those two reporters. Sir, before 
they published their allegations in the 
'Washington Post', for nine months, they 
went from pillar to post, checking and re-
checking every information they got. And 
it was such a laborious, troublesome, time-
consuming experience through which they 
had to pass. " There i9 a very good film 
made on it. It was only when they and the 
Editors of the 'Washington Post' were fully 
satisfied that what they have in their 
possession is the truth that even the 
President of the United States of America 
had to go. But, here, what is the picture 
that we are seeing? All kinds of wild 
allegations, all kinds of rumours, anything 
can be hurled against anybody. And Sir, 
reputations have been murdered and these 
persons who have caused these murders of 
good reputations go unpunished. This is an 
equally important aspect of our fight 
against corruption. If corruption is to be 
fought, then, not only the corrupt have to 
be brought to book, have to be punished, 
but also those who indulge in this tacHcs 
of hurling baseless allegations against 
those who are not corrupt, against those 
whoee reputation needs    to be 
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protected, have also to be punished. Sir, this 
aspect of our national life was pinpointed by 
the late Jayapra-kash Naraiii long ago. I will 
quote from what he has said, in this con-
nection, because, I think, therein lies the pith 
and substance of how we have to deal with a 
corrupt situation. He said: 

Galloping corruption is degrading because 
of the predominant position policies occupies 
in an undeveloped society, in the entire gamut 
of its national life; business, whether it is 
private or public, administration, professions, 
educaton. even the customs, manners and per-
sonal relations, let alone democracy and 
socialism. The most important question is, can 
a nation without a moral fibre survive? It is 
not for the politicians alone to give the 
answer. It is for every one of us." 

Therefore, Sir, we should ask ourselves.    
While politicians deserve to  be properly   
scrutinised,      because,   after all, they     
occupy    the    commanding heights of power, 
there are also other sections.    But     Sir,  I 
would  like  to know from you, whether our 
doctors are free from corrupt practices.   Is it 
not  a  fact     that the  most  eminent among 
them show to the Income-tax authorities  Rs.   
10,000   as   the  income from  their     private  
practice,     while they really  earn    Rs. one    
lakh    per month?    Is it a fact or not that our 
engineers indulge in the same kind of 
practice?  I     would  like to  ask     my friend, 
Mr. Piloo Mody,  whether the architects are 
also not in league with the builders and 
whether they do not indulge in the game kind 
of practice. He    does    not.  I  know  that.  
Therefore,   what  has  happened  h,  because r 
of the kind of atmosphere that    we have 
created, all kinds of people are taking 
advantage of it.    The    Leader of the House, 
they said, was hesitating to have a debate on 
corruption. There was no such question.    
What he was afraid of was, instead of its    
serving the purpose in the larger national in- 

terest, we might indulge in all kinds of mud 
slinging against each other. Mr. Piloo Mody 
has kept the level and, therefore, I am sure, 
nobody must be more happy than the Leader 
of the House that we are having this debate 
provided we continue in this trend. Sir, am I 
to conclude now? I know that we have to 
conclude the debate within three hours. 

MR. DEPUTY CHAIRMAN: You have 
covered most of the important points. 

DR. RAFIQ ZAKARIA: I have still to 
cover a few points. But I win bow to your 
decision. 

MR. DEPUTY CHAIRMAN: You have 
made a very good speech. 

DR. RAFIQ ZAKARIA:     You have been  more   
indulgent   to   Mr.      Pi'oo Mody.     You gave     
him half-an-hour But it is always a pleasure to    
hear him even if he speaks more.   But Sir, in the 
end, I hope you will allow me to  join  with  my  
friend,  Mr.     Piloo Mody,  in the  appeal which  
he     has made.    It is no use saying 'You    are 
more,   and,   therefore,   corruption     is more on 
your side; we are less    and, therefore,   
corruption   is   lees   on   our side.'  It  is  
immaterial.  The fact     is I    that there is 
corruption.    The Prime Minister   herself  has   
repeatedly   said this.   Therefore, there is no   
question I    of any dispute about it.   The 
question 1    is, what measures we have to adopt? 
i    From the Santhanam Committee   onwards, 
from the Golwala report downwards, all    kinds 
of measures    have been suggested.     Somehow 
or other, they have not produced    the desired 
results.    And we have not been able 1    to 
create the environment Which needs to be 
created.    You see our students today.    
Question     papers  are  being sold.    This is a 
disgrace.    Because of this,  examinations     had  
to be  postponed.    The situation that has arisen 
is something alarming.   I hope, therefore, what 
Mr. Piloo  Mody has said will percolate  to  
every (section,     not |    only in this House, but 
to every sec- 
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[Dr. Raflq Zakaria] tion of our society as 
well    and that we  shall make  concerted  
efforts     to see that this evil is eradicated    
once and for all. 

SHRI ARVIND GANESH KUL-KARNI 
(Maharashtra): Sir, at the outset, I may say 
that I am a little diffident whether I can rise to 
the heights to which my two predecessors! 
have risen because I am a small man, I cannot 
go to that extent. But generally as a down-to-
earth man, I will only go on exposing and 
placing before the House the views of a man 
who is always down to earth. Otherwise, I 
cannot rise to those heights. It is just like 
Everest to me. Also there is experience. We 
know what everybody is. So it is not possible 
for me, because there are some limitations of 
my own. 

Sir, one hon. Member said here that 
corruption has become institutionalised. I 
agree that explaining corruption as a global 
phenomenon will not do any good to this 
country. But corruption has been 
institutionalised and the symptoms which we 
see are only symptoms, but the disease is very 
deep: it is like cancer; and we are in danger of 
the nation being degenerated. I do not 
understand why in a single generation we have 
come to this pass. In a single generation from 
being an honest society, we have come into a 
dishonest one. That is what my friend was 
saying. Sir, a part of the cause might be per-
haps that the static society with some static 
technology has turned into a dynamic society 
and perhaps the change has upset the old 
values. But Our exposure to wealth is so new 
that no new values have yet been developed to 
take the place of the old ones. Status and 
functions of today increasingly depend on 
possession of wealth. With the mad race for 
money, the process of economic development, 
which requires ideological pursuit of material 
prosperity,    must 

necessarily, to a certain extent, lead to an 
exaggeration of the importance of attachment 
to money. 

Sir, the new entrants into the political life, I 
am very sorry to say, are, by and large, not 
men who are interested in policy. A large 
number of them would be hard put to 
enunciate what the election manifestoes of 
their respective  parties   contain. 

In this connection, I also see that the corruption 
which has been institutionalised is being 
beautifully packaged. Venality is wrapped in the. 
colourful hues of public service. It is rarely and by 
chance that the vile contents are exposed. This ig 
what I see the present national scene or panorama 
to be. i am aware that people like Kamraj, people 
like Comrade Ram Kishan, the then Chief 
Minister of Punjab who himself stays in a 
cooperative housing complexi where I have a 
place and our erstwhile leader, Sl:ri Bhola Paswan 
Shastri, are some examples of persons who even 
after acquiring power, have shown the way 
persons in high office should live. When I say this, 
it is not that such examples are rare; such 
examples are very very rare. But, Sir, to allege 
that the press publishes material and gets away 
with impunity will be an injustice to the press 
itself. I know that in the olden days the press had 
stalwarts like Kuldip Nayyar and Girilal Jain and 
now there is Arun Shourie and there are many 
others; I don't want to name them all. These are all 
the stalwarts who had expressed strong views on 
corruption and it is not that J they got away with 
impunity. The courts have justified whatever has 
been said. So, what I would like to say is that we 
should not blame the press for it. 

Sir, it is said "Rajah kaalasya kaa-ranam." 
It was said long back and this is the malady 
that is afflicting this country today. Somebody 
quoted Gandhiji. I can also quote Gandhi ji—
in one respect.   Sir, we are aware 
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that when Arun Shourie's article appeared in 
Gunday—which was men-tioned some three 
days back by Dr. Bhai Mahavir—about 
Nagarkar report on the collection of funds far 
a souvenir, nobody took cognizance of it here. 
See what Gandhiji did in the case of T. 
Prakasam, the Andhra Kesari, the Father of the 
new Andhra State. It was now Gandhiji's turn 
to try to bring Prakasam to heed. "It is stated 
that all the papers he had sent to Sardar are 
now sending to me show how, in my opinion, 
you have been instrumental, however unwill-
ingly—as I would put i't—in corrupting public 
life." This is what Gandhi ji had stated. Even 
to accept advertisements for a souvenir was 
frowned upon by Gandhiji, Pandit Nehru and 
Sardar Patel. I don't want to quote because the 
time is very short. But there are many good 
quotations which I would recommend to the 
House and friends on my side to read... 
(Interruptions)... You read a'.l this material. It 
is for both the sides. 

Luckily I was going through some 
newspaper reports and I found a statement by 
Shamim. I don't know whether it is in the 
Hindustan Times or some other paper. Under 
the caption "Congress culture under celluloid 
fire", he had evaluated the latest films being 
released during the last two years. And what 
were the themes of the films? They all depict 
on the Congress culture and corruption. This 
is the present position as outsiders see it. 

Sir, I am not going to charge that only the 
ruling party is responsible. Perhaps it was my 
predecessor who said that it is the political 
system which is generating this type of a 
dreaded disease. It is the political system in 
the sense that elections in this country cost 
very heavily. The criterion for the selection of 
candidates is such that it is not the merit but 
the elective merit. You know it; you come 
from Uttar Pradesh, the most important State; 
you know what 

type of casteridden society it is and how you 
people get through and only you know how to 
get through-because I do not belong to your 
party. 

MR. .DEPUTY CHAIRMAN: In 
Maharashtra also it is the same system. 

SHRI ARVIND GANESH KUL-KARNI: 
What I am saying is, the political system 
which is responsible for this is also one way 
or the other putting   a   premium   on   
corruption. 

There is another aspect of the corrupt practices 
to which I am coming now.     Now the theory 
being pronounced in this country is this.   We 
are old Congress people and we. knew it up to  
1970.    It was right from    the taluk level that 
congress has to come through service to 
people process and slowly we had to travel up 
to 4 P.M. the Pradesh, level.  God knows when 
one comes to Delhi. . It took  me  thirty   years   
before I  was elected  to  the  Rajya  Sabha  in   
1967. So,  Sir,  this  was  the  process.    Now 
that institution has been more or less eroded. 
No elections are taking.place, whether in their 
party or in my party. Everywhere (no   criteria   
are      being adopted and that is why 
undesirable persons  come     in  and the     
problem starts. 

MR. DEPUTY CHAIRMAN: Not 
'undesirable' but 'undeserving'. Don't say 
'undesirable'. 

SHRI ARVIND GANESH KUL- 
KARNI:     Undeserving. 5TT" 5TT 

 
Then this loyalty phenomenon enunciated by 
the party in power is also to be blamed. Sir, 
the leader of that party is a very capable 
leader. I had two days back said that she is 
just like a pillar in this country, to whom we 
should see, that she protects this country.    I 
have no doubt 
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But consider the class of people who have 
gathered around. One is Bradman and the 
others are linesmen who does not know bow 
to hold the bat. My friends, in Maharashtra, 
you have seen in the last two years what type 
of loyalty grew. Two licences for liquor, 
Chairmanship of cement' distribution. 
Finished; loyalty purchased. Corporation 
Chairman; loyalty purchased. So on the 
loyalty criteria, I think the Leader of the 
House will take into consideration the point 
made. It is like a cancer. You do not depend 
on loyalties. Loyalty means encouraging what 
you 
call the dictatorship, encouraging the 
authoritarianism. We feel, the old generation 
feels, that the loyalty is to be to the principles, 
the belief in the programmes. I do believe that 
the Congress Party which is the ruling party 
has got the highest responsibility in 
implementing this. You cannot see through us. 
We are a fragmented Opposition; you are, 
what is called, internally striven party. So both 
of us are on the same platform. The only thing 
is that your leader is a stalwart and so your 
party is running the drama. We cannot run that 
because there are no actors capable. Now new 
people are coming in. My friend Mr.  
Mohanarangam  is     there. 
(Interruptions) I do not blame your leader. So, 
Sir, celluloid characters are coming, but that 
will not solve the problem. 

SHRI DINESH GOSWAMI 
(Assam): Imagine if Mr. Mohanarangam has 
to play the role of a hero. 

SHRI      R. MOHANARANGAM 
fTami] Nadu): I do not expect Mr. Goswami 
will come in as a heroine. 

SHRI ARVIND GANESH KULKARNI: 
Through you, Sir, I appeal to everybody that 
the loyalty criteria has done the biggest 
damage in the country and should be 
discarded. Loyalty criteria, purchase of the 
loyalties and adherence to the leadership,   
etc.   etc—these     are   all  flimsy 

false promise of things. And that is not going 
to create a viable and what you call strong 
democracy in the country. So I would request 
the Leader of the House, who is, also the 
Finance Minister, to look into the question of 
loyalties. You have your own criteria for 
appointing people on the Board of Directors. 
There is an article in some papers on this; I do 
not want to refer to that. We find that many of 
the persons appointed on the Board of 
Directors have nothing to do with banks but 
are Congress I partymen. And I also find a 
very beautiful lady has been put there. I could 
not even make out whether she is an actress or 
otherwise... 

SHRIMATI SAROJ /KHAPARDE: You  
should be happy about  it. 

SHRI ARVIND GANESH KUL-KARNT: 
Sir, you see,... 

SHRIMATI SAROJ KHAPARDE: You 
should be happy about the appointment of the 
beautiful lady. 

SHRI ARVIND GANESH KUL-KARNI: 
Madam, I am not disappointed in the sense 
that I have got a good wife. Why should I be 
disappointed? I have get a wife. No problem. 
But I am appealing to Mr. Pranab Mukherjee. 
Whether she is 'Miss' or 'Mrs.', God knows 
whether married or remarried. She is one 
Megha Patii who was sometime staying in the 
Gulf countries. She came on some mission, 
liked to stay here, it is said married some 
people, divorcer! f-nd now si «• is on the 
Bank of Maharashtra. What type of imple-
mentation of the 20- Point Procramtrie will 
you ever have? I think that beauty and 
physical qua^fications should  not  be  the  
criteria. 

SHRI R. MOHANARANGAM: Sir, Mr. 
Kulkarni is in a very good mood today. 

SHRI ARVIND GANESH KULKARNI: 
All these youngsters are really getting 
interested, I think. I will introduce her to 
them. Mr. Pranab   Mukherjee   should     
invite     the 
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famous  director     from  the  Bank  of    j 
Maharashtra and have a dinner patty or a lunch 
party.   I will also join you. 

I come to another aspect of it. I am just 
taking five, ten minutes. 

MR. DEPUTY CHAIRMAN: Fifteen 
minutes are over. 

SHRI ARVIND GANESH KUL-KARNI: 
Please, Sir. Do not disturb me. 

MR. DEPUTY CHAIRMAN: Follow the 
example of the Mover of the Motion. 

SHRI ARVIND GANESH KUL-KARNI: I 
am in a mcod to enlighten. The House is 
interested to listen to me. See that ladies. How 
quiet they are today. The ladies are aU quiet.    
You do not worry about it. 

SHRIMATI SAROJ KHAPARDE: Mr. A. 
G. Kulkarni, you are disturbed by the name of 
Mrs. Meglia Patil. Do not get  disturbed more 
now. 

SHRI ARVIND GANESH KUL-KARNI: I 
am coming to your problem. Do not worry. 
Leave aside the board  of directors. 

I would request very seriously that the 
Minister should again review the names. A 
recommendation from the Chief Minister is 
not the only thing or the party-membership is 
not the only thing if you really want the 
banking industry to subserve the common 
people. 

Then Sir, I come to two or three other 
problems. Corruption has spread. Sir, I have 
not got the highest respect for Mr. J. R. D. 
Tata: one of the ablest industrialists in this 
country, who doe- not believe in corruption. 
What happened? His Managing Director had 
the wrong company of a Chief Minister. You 
must have seen the reports. It hae now been 
published that a Tata company gifted some 
money against F.S.I, in Nariman Point, given 
to the Tata Art Centre, the worldwide  famous  
institution,  in 

return for the grant of a gift to those trusts, 
various trusts, of 60 lacs Or 70 lacs of rupees. 
Again, Sir, by an ingenious method this 
money has been brought back. The Managing 
Director of that institution has been on» of the 
sophisticated peddlers in the power corridors 
in Delhi. I am very sorry to say this. 

About this Taj Mahal Hotel in Delhi, the 
din of pleasure for politician without cost, I do 
not want to go into. I can go into them very 
much. Perhaps my friends would be more 
embarassed, and I do not want to embarrass 
them. 

This is the way Tata has encouraged 
corruption. What to talk of Birla. Jalan, 
Goenka or somebody also. They can be taken 
as second rate, third rate, fourth rate, 
whatever it is. 

Then, Sir, here is a news item published, 
which has come in reply to a question in the 
Maharashtra Assembly. Sir, COFEPOSA 
detenus have been released on parole. You 
arrest under COFEPOSA. It is the Finance 
Minister and his Central Intelligence 
Bureau—I think the Home Minister has gone 
away—they arrest.. 

MR. DEPUTY CHAIRMAN: He is there. 

SHRI ARVIND GANESH KULKARNI: 
He is there, but my friend Zail Singh is not 
there. If he is not there, there is no interest. If 
Zail Singh is there, one can get interested. 

THE MINISTER OF FINANCE (SHRI 
PRANAB KUMAR MUKHER-JEE): 
COFEPOSA is under the Finance Minister. 

SHRI ARVIND GANESH KULKARNI: 
Yes, I know. So they were arrested. And they 
were quietly released on parole. Who 
recommended it? Not a single opposition ML 
A from Maharashtra recommended it. It is all 
Congress (I) MLAs along with the Senapati of 
Shiva Sena, the great Bal 
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Thackeray,  who     recommended     it. This is 
given in a reply in 'the Assembly.    This is the 
way corruption goes on.   I   think   Mr.   Mody  
was   reciting some new awakening in him of 
Gita or whatever it is.   Actually one must go 
down to the earth.   Otherwise corruption 
cannot be properly explained and after open 
debate remedies found out and you cannot 
properly reply to us without this discussion.    
You must properly reply. So that is another as-
pect of it. 

Then I mentioned some days back the 
Asiad. I do not want to go into the Asiad 
because, first of all, I support the Asiad very 
much. But the way it is being managed is a 
different thing, fattf 3ft WT *qVZT *JS 5fTS 
Sfff ^ f ! 
I mentioned some aspects here then. But since 
the Finance Minister i» here, I want to 
mention another matter how corruption is 
perpetuated. There is a committee to look after 
the participants who are coming from abroad 
and some of the members of that committee 
are influencing your Customs officers from 
now on. The Asiad is to start in November 
1982. And, Sir, I was told another thing. I am 
very sorry to narrate this. When I was coming 
to attend the session, luckily as usual the plane 
was late by two hours. So I was sitting in the 
VIP Lounge. I am also connected with some 
committees, but not of Asiad—I am not lucky 
to that extent —some other committees, minor 
committees. Some officers came. I asked: 
where were you? They said, there was a 
meeting of the Asiad sub-committee on 
customs. What happened? Mr. Mukherjee, 
you.will be surprised to know that somebody 
told me, "From now on, we are being pres-
surised by these members." One iKaty Mirza, 
who is an, actress in Bombay, came with 
diamonds and necklaces from Ab'u Dhabi, or 
God knows where 

it is produced, and she was released under 
pressure in a quite way. Whether it is Katy 
Mirza or Kitty Mirza, I do not know; I cannot 
remember Parsi names very quickly. So what 
I isay is, th.it:. is the way in which corruption 
is going on.   

I come to the last point. I was very much 
interested in an article written by a very 
intellectual editor of a newspaper, the Times of 
India, But before that, I would also say that 
the Chief Ministers in various States are under 
a cloud the Chief Minister of Bihar because of 
the Urban Bank scandal, the Chief Minister of 
Kar-nataka because of the cement scandal, and 
the Chief Minister of Maharashtra. Here the 
new Maharashtra Chief Minister should have 
been very careful. He gave a certificate to my 
very honourable colleague, Saroj Khaparde. I 
was surprised. Baba-saheb Bhosale must not 
have known who Saroj Khaparde is. That 
certificate it: 

srtsr !?T<T£ W. feintf; f i 
[Interruptions    by    (Shrimati    Saroj 

Khaparde) in Marathi] 

AN HON.   MEMBER:   Please translate it. 

SHRI   ARVIND     GANESH     KUL-
KARNI:   I will do it afterwards. 

Now this is my last point. I draw the attention of 
the Treasury Benches and the senior Ministers 
sitting here to what an intellectual editor has 
written. I will quote only one paragraph. Before 
that I say at the outset i that it is only Mrs. 
Gandhi who can remove corruption, but the 
sycophants mnd her in her Party will always 
oppose her in doing it. I believe in this. Now, in 
the end I will quote one paragraph from what he 
has  said: 

Mrs. Gandhi is on trial at the bar,, of 
history.    It will be to her credit' if she 
somehow  keeps the    system going so long 
as she is around. But 
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that will not win for her the kind of place 
Jawaharlal Nehru occupies in Indian 
history. She will secure such a place only if 
she can ensure that when she finally leaves 
the scene, the Indian State is strong and 
vibrant and the Indian people resonably 
well off. 

I would request the Treasury Benches and the 
Leaders of the House to remind themselves of 
what this intellectual editor has said. That is 
our own experience. Corruption is in the 
blood of fihjai Ministers and Ministries' in 
various States. It is not only a problem of the 
Central Government which may scrape 
through because of Mrs. Indira Gandhi. But 
the Chief Ministers away from you and with 
shoddy records will bring you down 
alongwith Your Party. I do not want that to 
happen to your Party. Your Party shoifld 
bring stability. That is my only desire. 

SHRI P. N. SUKUL (Uttar Pradesh) ; Mr. 
Deputy Chairman, I am really thankful to you 
for giving me this opportunity of speaking on 
this serious and very relevant and most 
interesting subject of corruption. 

To establish corruption in public life is not 
very easy, although we are all talking of it. 

[The Vice Chairman (Dr. Shrimati) Najma 
HeptuUa in the Chair] Personally I do not 
know what will be the outcome of this 
discussion. This is only an academic 
discusson. I do not know why our opposition 
friends wanted to have this discussion. I am at 
a loss to know the reason. Our Prime 
Minister, while addressing a conference of the 
CBI and allied State agancies said: 

"Although it is difficult to collect 
statistics to prove corruption, a feeling 
about itg pervasiveness could not be  
denied," 

That it is there cannot be denied. But  to 
establish it  is very difficult. 

Our friends, Mr. Piloo Mody, Dr. Zakaria 
and' Mr. A. G. Kulkarni have all discussed 
corruption and generally stated the state of 
corruption today. But they have not been able 
to tell us why this corrupion is there. What is 
the remedy? To say that there is corruption in 
the society is not suifficint. In fact in a discus-
sion like -this in this august House where 
many leaders are sitting, somebody should 
have pointed out the reasons for corruption 
and the genesis of corruption. Remedial 
measures to set things right should also have 
been pointed out. Then one can say that there 
will be some usful outcome of this discussion 
for which our opposition friends have been 
clamouring. 

Madam, corruption is no new phenomenon. It has 
always been there in the society almost since the 
beginning of our civilization. All our old texts and 
treatises on polity tell us about the corruption that 
was there at different points of time in QUV history. 
In the Artha Shastra of Kautilya, we come across a 
description of corruption that was there in various 
forms. So, even at that time corruption had existed 
in our society. Later, when there was the feudal 
system> there was corruption. In England and in 
America, corruption was reportedly very much 
rampant in the last century and, personally, I think 
it has only gone deeper and today, it is much more 
there in those countries. Even in the socialist 
countries, corruption is there although in a diffi-
erent way. But corruption is a very serious thing 
and it is not easy to get rid of this monster of 
corruption. Agencies like the CIA and the KGB 
have had much to do with the propagation of 
corruption, with its multiplication. The Lockheed 
scandal we have read about and we have read about 
the Watergate scandal and so many other things are 
there in the international sphere. We have come 
across so many such things at the international 
level and, because - ' of these agencies and political 
vestea^- 
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[Shri P. N. Sukal] interests, this corruption 
is ihere. But the growth of corruption in our 
country can be traced mainly to our sub-
jugation under the colonial regime of the 
British. It was the Britishers who injected 
corruption gradually into the veins of our 
society. 

 
I am talking of the present corruption, the 

corruption that has been caused by the colonial 
system, the colonial regime and, morever, ' the 
corruption caused by our industrialisation, by 
the development of the .big industries, by the 
growth of big business. Today, these are 
responsible for the corruption in our society 
and since all these things are going on 
multiplying, corruption is also growing. 

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF PARLIAMENTARY 
AFFAIRS (SHRI KALPNATH RAI): Private 
property also is the cause. 

SHRI P. N. SUKUL: Yes. That is why this 
corruption is there. As I was saying, our 
erstwhile colonial rule had much to do with 
corruption and had much to do with plaguing 
our people, especially the Government 
services, with corruption. It helped in creating 
a class of people who would do anything an^ 
everything, even anti-national acts, just to get 
some more money, just to get certain titles of 
'Rai Bahadur', 'Rai Saheb', etc. and for getting 
certain favours from the erstwhile colonial 
rulers of this country. And, since the 
generation that was there has not yet 
completely died out, corruption is there. 
Personally, I think that the generation that has 
been born after our independence is not that 
much corrupt. 

SHRIMATI     MARGARET      ALVA 
"arnataka);   It is worse. 

SHRI P. N. SUKUL; It is not. It is worse only 
because we are there, the old-timers are still 
there. Then, the World wars also had much to do 
with this corruption. Thousands of crores of 
rupees had to be invested in the various projects 
and that generated corruption. Today, the worst 
corruption we see is in some of our engineering 
services, revenue services, police services, 
excise services— , I come from the services and, 
so, I know about the services—and corruption is 
there in all these services. It is very much there. 
But, as I was saying the rapid growth of 
industrialisation in our country, in this century or 
the last, is mainly responsible for the present 
state of corruption and its growth to abominable 
proportion*. Whether today you want to have a 
permit for something or you want to have a 
licence for something, a contract for something, 
whether there have to be certain purchases by 
the Government or the public sector undertakings, 
or sale Or disposal, corruption is there. Today it 
seems really difficult to get things done without 
resorting to corruption, and it is due to this 
corruption that smuggling is there, 
blackmarketing is there, hoarding is there, and 
with a parallel economy black money is there in 
our country because of which so many problems 
are there before us and our Government. Twenty 
thousand crores or rupees are supposed to be 
there in our country as black money, and it is 
this money which is responsible for corruption. 
Our industrialists, our Birlas, our Tatas—Mr. 
Kulkarni just talked of one—these people are 
responsible for corruption Our financial 
inequality is responsible for our corruption 
today. That has to be mitigated, that has to be" 
removed. And, Sir, of course it is always the 
Government which is criticised, it is always the 
ruling party which is criticised, and that is why 
our Opposition friends wanted to have a 
meaningless discussions, as I feel it... 



 

SHRI MANUBHAI PATEL (Gujarat) : 
Why did you agree to discuss it if it is 
meaningless? 

SHRI P. N. SUKUL: Just to oblige you. 
What remedies are you going to suggest 
except merely saying: there is corruption, 
there is corruption there is corruption? It is 
not going to take us anywhere or the country 
anywhere. We have seen the games of varioiu 
parties—Ii do not want to name any, as I do 
not want .0 raise any controversy or 
undesirable dis'-caussion.. (Intrruptions). 

SHRI ARVENTD GANESH KUL-
KARNI: The Prime Minister has not given 
any remedy. (Interruptions) What ia the   
demedy?  (Interruptions) 

SHRIMATI     USHA     MALHOTRA 
(Himachal Pradesh):   If you go into 

the     policies,  the  programmes,     the 
Budget, you find the remedy.   (Liter- 

ions) 

SHRI P. N. SUKUL: Our Congress 
Governments which have been there most of 
the time since Independence have spared no 
pains to get rid of this corruption from the ser-
vices or from the public life. But as our 
'sanskaras' are still there, as our lust for more 
money, for more material gains is still there, 
corruption also is still there. I was going 
through the old records of Parliament 
yesterday and I came across the records °f the 
Lok Sabha on the 6th June 1962. Shri Lai 
Bahadur Shastri was the Home Minister at 
that time. There was also at that time a great 
hue and cry on the floor of the House 
regarding corruption. People wanted to 
discuss corruption, and Shri Lai Bahadur  
Shastri then  said—I  quote: 

"I feel this matter should not be .entirely 
left for consideration in the hands of 
officials. It is desirable that there should be 
an exchange of views between them and the 
public men of experience." 

That's why the Santhanam Committee came 
into being- I have gone through its report 
also, and the remedy which our friend,   hon.  
Kulkarni, 

was asking about is contained there. It is for 
us to decide whether we want this remedy or 
we do not want this remedy. The Santhanam 
Committee on Prevention of corruption said: 
And I quote: 

"There is a large consensus of opinion 
that a new tradition of integrity can be 
established only if the example is set by 
those who have the ultimate responsible for 
t;-e governance of India, namely,' our 
Ministers of the Central and the State  
Governments." 

The Committee also said; 

"Next to Ministers, the integrity of 
Members of Parliament and of Legislatures 
in the States will be a great factor in 
creating a favourable social climate against 
corruption. We are aware that tbe vast 
majority of Members maintain the highest 
standards of integrity expected of them. 
Still it has been talked about that some 
Members use their good offices to obtain 
permits, licences and easier access to 
Ministers and officials for industrialists   
and   businessmen.'' 

Now, we have to do a little bit of 
introspection whether we are responsible for 
this corruption or not, whether only the 
Government is responsible or only the 
Ministers are responsible. The Committee has 
also gone on record: 

"What the public believe in the 
prevalence of corruption at ~high polietical 
levels has been strengthened by the manner 
in which funds are collected by polietical 
parties, especially at the time x)f elections. 
Such suspicions are attached Hot only to 
tbe ruling party but to all parties, as ofen the 
Opposition can also support private vested 
interests as well as members of the Govern-
ment party.' 

Sir, in this connection, I remember a saying of 
Haji Mastan. Our friend, hon. Snri Kulkarni 
was telling about others, smugglers or some 
other peo- 
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[Shri P. N. Sukul] 
pie. Haji Mastan said in his interview ing 
party's ideology is always the best) upblished in 
the 'Sunday': "The ruling party's ideology is 
always the best, ' be it the Congress, the Janata 
Or the Lok Dal." You see, those who are 
responsible for these corrupt ways of living 
and earning money like Haji Mastans and 
Yusuf Patels and Bak-hias, these people 
always toe the line of the Government. When 
our party was not there in power, even then 
these people had to part with their money, 
with their purses to oblige the then ruling 
party. So, it is always the ruling party that is 
attractive for these persons of corruption and 
to which these corrupt people, the corrupt 
elements in the society cling like leeches. And 
since there is not much time, I shall now tell 
you about the remedial measures which to me 
appear to be really very good although I am 
rather very dubious about their 
implementation and acceptance by our 
Members here. In that Committee in which 
also many MPs were there, at that time, I am 
sure, our political corruption was not of this 
order which it is today. At that time defections 
had not been taking place on a major scale. 
And it Wa.; only after the defections started in 
our political life that we became more and 
more corrupt and today we are talking of Aya 
Rams and Gaya Rams  and all these things. 

Madam, so many remedies were suggested 
by the Committee. But three remedies in 
particular are worth our consideration. No. 1. 
Companies should not be allowed to partici-
pate in politics through their donations. But, I 
am sorry, that the Members, whether on this 
side or on that side, when we were in the 
Opposition or you were on the Treasury 
Benches, never cared for going through the 
Report of this Committee and taking these 
remedial measures. The second thing is, all 
political parties should keep a proper account 
of their receipts and  expenditure.    
(Interruptions) 

SHRIMATI MARGARET ALVA: Bring a 
resolution. We will pass it. (Interruptions) 

SHRI P. N. SUKUL: Ask your party 
leaders. I can tell you about the person who 
comes from my State. I am sorry that all my 
preparation has gone to waste. (Interruptions) 
Don't be so emotional (Interruptions) 

SHRIMATI  MONIKA  DAS     (Kar-. 
nataka):   He  said,  all parties. 

SHRI P. N. SUKUL: I am saying, all 
parties. Only when you stood up, I had to say 
something. Otherwise, I would not have 
said... (Interruptions) 

SHRI MANUBHAI PATEL: They are 
supporting you. 

SHRI P. N. SUKUL: I can tell you, there 
ane so many political parties which are not 
maintaining their accounts properly. Their 
leaders get fat purses, crores of rupees in 
donations, this and that and neither they pay 
taxes nor do they credit all the money to the 
accounts of their parties. That is why, 
corruption is there even at the top of the party. 

SHRI MANUBHAI PATEL: I agree with 
you. 

SHRIi P. N. SUKUL; Thank you very 
much. The third think is that, the Press can do 
a great deal to create a proper social claimate. 
This was the most important, the third 
important, suggestion hy way of remedial 
measures to root corruption out of our society. 
The Press can do a great deal to create a pro-
per social climate for the public services. It 
can expose and condemn corruption on the 
part of public servants and political workers 
too. But sa I said about the other two things, I 
am sorry to say that even this third remedy has 
not been found successful Although our Press 
is publishing, day in and day out, such 
things—so many things are being publi?hed— 
the Press that ought to have been really very 
good, if we have to achieve socialism, if we 
have to have the real benefits of socialism, is 
not 



321 Discussion under [6MAY,  1982] Rule  176 322 

so, As we are, so, is the Press. As we are, so is 
our Government. As we are, so are our 
political parties. I do not blame anybody in 
particular. It is the totality that has to be stud-
ied, that should be studied. I know of the 
position in my own State of Uttar Pradesh. I 
have a lot of experience in this field. 

SHRI HAREKRUSHNA MALLICK: In 
corruption? 

SHRI P. N. SUKUL: Mr. Mallick, do not 
provoke me. (Interruptions) Chief Ministers 
from your side have hired  Pressmen     
(Interruptions) 

SHRI HAREIKRUSHNA MALLICK: Sir, 
he should not take my name. 1 am only 
interjecting, which is necessary. 
(Tntrruptions) I have the right. It is my duty.  
(Interruptions) 

SHRI P. N. SUKUL: When Members from 
youn side were speaking, I never raised my 
voice. You must not    disturb me. Today, I 
kept totally quiet. Now,   Sir',   the   question  
is,  what   is the   dimension   of   corruption   
in   our society? I have seen people belonging 
to  the   Press   being   hired   by   politicians, 
by political parties; I am saying,  hired.  They   
are  'given  scooters, cars, flats and 'they are 
regularly provided with wine  and BO many 
other things.  This  is  the position.     Today, 
we are not in a position to root this corruption 
out of our society. This is a stark reality and we 
must admit it. Merely an academic discussion 
on the floor of this House is not going to   be so 
meaningful as to root    corruption out of our 
society, Mr.  Patel. 

SHRI MANUBHAI PATEL: Which Patel? 
SHRI P. N. SUKUL; Madam, Vice-

Chairman, our hon. friend, Mr. Kul-karni, 
although he made a very good speech, in the 
end, he mentioned one Chief Minister, the 
poor Chief Minister  of  Bihar. 

AN  HON.  MEMBER:  Poor? 
SHRI P. N. SUKUL: And that too in 

connection with a case in relation to an urban 
development bank. 

SHRI INDRADEEP SINHA (Bihar):   
Urban  co-operative  bank. 

SHRI P. N. SUKUL: That petition has been 
dismissed suo motu by the High Court. And if 
the Supreme Court has admitted an appeal or 
a petition, that is not very material. 

AN HON. MEMBER: There is a prima 
facie case. 

SHRI P. N SUKUL: That also will be 
rejected ultimately. It would have been better, 
if it had net been mentioned. Before I con-
clude, I must tell you that it is only Mrs. 
Indira Gandhi and her Government who can 
deliver the goods in this respect. The 
Opposition will have to cooperate with their 
heart and soul and not only by waxing their 
eloquence. Thank you very much. 

SHRI MANUBHAI PATEL: So you 
realise the importance of this discussion. 

SHRI P. RAMAMURTI (Tamil Nadu):   
Madam, Vice-Chairman... 

THE VICE-CHAIRMAN [DR. 
(SHRIMATI) NAJMA HEPTULLA]: You 
can sit and speak if you are not feeling well. 

SHRI P. RAMAMURTI: Doesn't matter. 
SHRI PRANAB KUMAR MUKHER-JEE: 

You can sit and speak. No problem. 
SHRI P. RAMAMURTI: Madam, Vice-

Chairman, the problem of corruption in India 
is now accepted by all sides. But the problem 
is how to tackle it. Our Prime Minister is on 
record as stating that corruption is a world-
wide phenomenon. This only means 
acquisence. And Dr. Zakaria, for example, just 
now said that corruption has always been there 
from the dawn of society. Yes, corruption has 
been there from the dawn of civilisation. By 
"dawn of civilisation" I mean the stage of 
development of society when society was rent 
into classes—of people     possessing     land 
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[Shri P. Ramamurti] and proper :y and 
people not possessing property. Only when the 
society was rent into classes did the class 
division in society take place. The moneyed 
peopls tried to become richer and richer by 
becoming) corrupt. Therefore, ft is not as if 
the society has always been corrupt. Time was 
when there were no classes in the society and 
in a classless society, there is no question of 
corruption. This is the first point I want to 
make. 

He was also waxing eloquent about the fact 
that Mahatma Gandhi nnd so many other 
people were preaching to us during the 
freedom movement about the need to fight 
corruption. And he was talking about the 
period of 1937 when 'the Congress Party first 
came to power. But I want to tell him that the 
Congress Party of 1937 was not the Congres 
Party of today. In character, in appearance, in 
all aspects that fighting Congress Party was a 
different Congress from the Congress of today. 
Then he was also mentioning that even after 
Independence enquiry commissions had been 
appointed against a galaxy of great names and 
that the Congress Government had done all 
these things. But may I ask him what 
happened to the reports of these commission:? 
May I ask him was one Chief Minister, one 
dignitarjr, against whom the Commission had 
reported practices of gross abuse of power and 
corruption, sent to jail. Leave alone sending 
them to jail, was any action taken against a 
single person? Removing him from the Chief 
ministership is no action at all. I would like to 
point out to him that one person among them 
who was the Chief Minister and who comes 
from Orissa —I am referring to Mr. Harekru 
Mehtab—and against whom corruption 
charges were proved by the commission of 
enquiry was la'ter -on made the Governor of 
the then state of Bombay. This is your record; 
therefore, don't boast about it. That i I would 
like to say. 

DR. RAFIQ ZAKARIA; Madam, should I 
reply to him? 

THE       VICE-CHAIRMAN [DR. 
(SHRIMATI)   NAJMA  HEPTULLA]: No, 
you listen to him. 

SHRI P. RAMAMURTI; At any rate, no 
action has been taken. Even the ill-gotten 
money and the property that they acquired 
'through corruption were not confiscated by 
the Government. Even that simple action was 
not taken by the Government. This is what I 
would like to point out. 

After 35 yeans of Independence, after the 
new Congress has come with complete power 
in its hands, today everybody talks that 
corruption is corroding our public life. It is a 
common saying in outside countries that 
corruption is the Indian way of life. Now I 
would like to point out that Mr. Piloo Mody 
was saying that all this is due to licences, 
quotas and permits. When he founded the 
Swatantra Party, Rajaji also used to say 'the 
same^thing. I had arguments with Rajaji on 
this question. I had told him, in a developing 
country if you do not regulate imports and 
exports then what would happen to the 
economy of the country? Moneyed people will 
go on importing Chevrolet cars and Impala 
cars; and the foreign exchange needed for 
developing industries in this country will be 
wasted in the import of those floods which are 
not necessary at all. Therefore, that is not the 
reason. We must find out the root cause. And 
the root cause is, ever since the second World 
War, when there were shortages, 
blackmarketing started. When black-marketing 
started, the officials who caught the 
blackmarketeers would be bribed. Therefore, 
the whole thing started rolling from the 
beginning of the second World War when the 
economy of the country was not a competitive 
economy, and when the goods were becoming 
scarcer and scarcer, it was easy to make 
money in  the  black     market.     This  is  the 
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position   that  has   developed,   fm-ther today. 

In  the  process  of  development  we 
certainly placed an alluring resolution 
on paper with regard to development 
—the Industrial     Policy     Resolution. 
What happens now? The public sector 
in this country jg the biggest source 
of corruption. I say it with authority 
and with knowledge. I can    give in 
stance  after  instance.  I had  to  fight 
the  proposed  BHEL—Siemens  agree 
ment   Janata Party   was   in 
Government.   But   what^      happened? 
What is the  attitude of the     p-renl 
Government?   That   Government   has 
gone but,  even after that people in 
side  the  BHEL     organisation     were 
being   ostracised   and   harassed      and 
show-cause notices  were served    on 
a number  of  people  asking them to 
answer  allegations     that they     had 
passed   on   the     information  to   me. 
Now, the service rules are such that 
no information with regard to    deal 
ings with foreign multinationals with 
regard to such   corrupt   practices   by 
these undertakings can be passed  on 
even to     Members     of    Parliament. 
There  is no  freedom  of information 
. of although the Government of India 
was a party to a convention of     the 
UNESCO  where freedom of informa 
tion with regard to science and tech 
nology is a fundamental right.    That 
was a convention of the UNESCO but 
the Government of India's      Govern 
ment Servants' Conduct Rules are ap 
plied in    the public sector undertak 
ings.    Now then, can we get the in 
formation?  Now, I know that    some 
of the trade unions were interested in 
bringing    corrupt    practices    to    the 
knowledge of the Government      and 
to eradicate them.        Those       trade 
unions  are ostracised and their office 
bearers are    victimised.      I can give 
you example after example, Take, for 
example, the Hindustan Photo Films. 
Here on the floor of this House there 
was a debate.    Its godown  and office 
were raided and on that there was a 
CBI inquiry. I am talking with autho- 
ritv   and  authentic  knowledge.    The 
CBI had reported that there has been 

a case of corruption against a number 
of big officials in that organisation and 
they must be prosecuted. But the 
Board of Directors in their meeting 
said these people are inno:ent and 
a charge-shee: need not be filed. I am 
challenging-the-Minister of industry 
to contradict this. Why does it hap 
pen? Then take another example. 
I had levelled charges, our union had 
levelled charges, and when' I' made' 
those charges on the floor of the 
House, the Minister oi Industry, Mr^ 
Charanjit Chanana said that he was 
appointing  a   committee. What   is 
that committee? That committee is an officer, a 
Joint Secretary, who himself was a member of 
the Board of v Directors. You do not appoint a 
person who himself is a party to all these 
corrupt practices. What can you expect from 
that enquiry? And I told him on the floor of the 
House that we would not co-operate. But 
despite that, I gave photostat copies which 
proved to the hilt that the Managing Director 
was a thief, that the Managing Director was a 
corrupt person. But nothing happened. This is 
the kind of things happening. 

Then, as I told you, the CBI inquiry report is 
lying in the CBI office gathering dust; and no 
action is being taken against those people. I 
fought against the BHEL-Siemen agreement." 
But see what is now happening. After this 
Government came into power, when BHEL was 
proposing a collaboration agreement with the 
same Siemens for the manufacture of 200 MW 
condenser. I came out against it publicly, 
saying that the BHEL Board of Directors have 
asked the R&D at Hyderabad to develop our 
own condenser and the work is in an advanced 
stage and therefore we need not go in for 
collaboration. One of the Directors was 
directed to contradict me in a public statement; 
and he did con-radict me in a public statement 
saying that the BHEL Board of Directors had 
not asked for the development of this 
condenser by the R&D and also that they had 
never supplied any kind  of a condenser to any 
industry. 
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Next day, I published the minutes of the 
meeting of that committee which was asked to 
develop that product and the report showed 
the stage of development. They kept their 
mouths shut. I sent letters to the Government 
of India later on. The condenser was 
developed one month ahead of schedule, a 
prototype was made; and then what happened? 
Then the Board of Directors finding it impos-
sible to go ahead with their collaboration 
proposal, sent if for vetting by the Siemens 
with whom they wanted to enter into an 
agreement. I wrote a letter to the Prime 
Minister that these people wanted to enter into 
a collaboration and the same Siemens were 
vetting it. Then I got a letter from Dr. 
Chanana saying that yes, it is true that we 
have asked for its development, but 
unfortunately there were some gaps; therefore, 
we are going in for this collaboration. Could 
not the gaps be filled up? Allowing the multi-
nationals to penetrate deeper into his country, 
where will it lead to? I can understand in the 
first phases of development of an under-
developed country, We have certainly to go in 
for some collaboration agreement in order to 
develop, but after entering into a collabora-
tion, is it not the duty of a great country like 
ours possessing wonderful talent in engin-
eering, science and technology to develop it 
further and further so that for the second and 
third generations of the products we do not 
again go in for foreign collaboration? We 
have failed to do that despite the existence of 
our CSIR, despite the existence of so many 
institutions of research and development and 
crores of rupees are going down the drains 
over and we are getting into collaboration and 
more new generations of equipment that is 
developed in fori countries and more of fore-
ign exchange is spent on that. Recently, for 
example, for F56 again there was a 
collaboration agreement with Siemens, 
although in this country we have got 5 com- 

panies, including four public sector companies 
and one Tata company, i who have got 
collaboration agreements for the same product, 
F56, with different manufacturers the Alsthom of 
France, the EEC of Britain, the GEC of America 
and Mitsubishi of Japan. AH those could be 
asked to pool their knowledge and further 
improve the product. Instead of that, why do we 
go, why do we allow these people to go? It is 
because money is there. Instead of developing the 
things here, we go in for collaboration. These 
multinationals are competing with each other to 
capture the wast Indian market, and, therefore, 
they bribe they give money, and this money is 
distributed among so many people it is distributed 
among the bureaucrats, it is distributed among the 
directors, it is distributed even among the tech-
nologists who are also being purchased and 
politicians in authority. This is one thing. 

The second aspect is about the land 
reforms. The question of land reforms is a 
major source of corruption in this country. 
Land reform laws are passed. Tenancy laws 
are passed. (Time bell rings) Here we have the 
report of a committee of the Ministry of Rural 
Development. The report has been published 
the other day. It states clearly that even the 
record of rights has not been maintained and 
that because the record of rights has not been 
maintained, it is not possible to implement 
these things. It is not a new thing. Long 
before, Mr. Appu who happened to be in the 
Planning Commission in charge of the land 
reforms Cell, had reported that the main 
reason for not implementing the land reforms 
was the lack of political will, the innumerable 
threads binding among the landlords, the 
police and the revenue officials and the 
politicians. He had reported it long ago. 
Therefore, with this kind of lack of will to 
implement the most elementary thing, the 
minimum wages Act to the agricultural 
labourers and the reforms that we have 
passed, how-do you expect the economy of     
this 
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country to be better?. Therefore, these are the 
main sources. It is not merely political. 
Politics is a question of political will. But on 
the other hand it is the economic system that 
we have got in this country, in which you go 
in for more and more collaboration. 

Our big monopoly houses do not want to 
encourage development here. They want to go 
in for collaboration and get easy money from 
foreign multinationals, and these things are 
primarily responsible for the growth of 
corruption. Therefore, unless we are able to 
eradicate this, we will not be able to do much. 
Many people here were saying—this is the last 
point—that it was ultimately Mrs. Gandhi 
who would be able to eradicate this cor-
ruption. I want to go on record, Sir, that Mrs. 
Gandhi would not be able to eradicate this 
corruption. It is ultimately the people of the 
country, the working people of this country, 
the toiling people of this country, the working 
class, the peasantry, the middle class, who, 
when they realise that they are being exploited 
by the system, when they rise, when they 
know the direction in which they have got to 
go, and when they become conscious of their 
strength and when they unite, will be able to 
change the system, and not any individual 
leader of any party. Therefore, Sir, if we are 
really interested in eradicating corruption, I 
invite all those people to join us in rousing the 
working people to fight against the present 
system, to root out the system that breeds this 
massive corruption increasingly. Thank you, 
Sir. 5 P.M. 
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SHRI ARVIND GANESH KUL-
KARNI: Youi will always remain above 
corruption. 
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SHRI ARVIND GANESH KUL-

KARNI: May I ask you if it is not a fact 
that one member from your party spent 
Rs. 50 lahks in Andhra Pradesh?      What 
are  you talking? 

SHRIMATI USHA MALHOTRAs 
You should address the   Chair. 



355        Discussion under        [ RAJYA SABHA ] Rule  176 356 
 

*     THE      VICE-CHAIRMAN [DR. 
(SHRIMATI) NAJMA HEPTULLA]: There 
should not be cross-talking because we want 
to maintain decorum. 

SHRI  ARVIND     GANESH     KUL-
3CARNI:   He is taking it seriously. 

THE      VICE-CHAIRMAN        [DR. 
(SHRIMATI)   NAJMA  HEPTULLA]: Jain   
Saheb,  please  continue.   {Interruptions) 

 

SHRI ARVIND GANESH KUL-KARNI: 
Who will do it, your party or our party? 
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"He made allegation of corruption, 
baseless, defamatory, false to his 
knowledge, irresponsible and 
malicious, often using insulting, 
offensive, threatening language." 
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It is true that the officer has made 
certain allegations of corruption. But 
no evidence has been placed before me 
to show whether these allegations were 
ever investigated into and what was the 
result thereof. In the absence of any 
such evidence before me, it cannot be 
said whether these allegat>ions were 
"baseless, irresponsible and malicious, 
defamatory, false to his knowledge, 
often using insulting, offensive and 
threatening language." 

SHRIMATI    PRATIBHA    SINGH: 
How can he refer to it? It is in   the 
court.  First, it is contempt of court. 
Secondly: .......(Interruptions) 
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Irrigation Department for tardy 
progress of irrigation works was non-
availability of adquate quantity of 
cement? Is she aware that while the 
quantity of cement for irrigation 
projects fell short of allocation, the 
take-off of cement by bulk consumers 
1 for construction such as cinema 
theatres, hotels, high-rise buildings 
exceeded the allotment in 1980-81 & 
1981-82. 

"The PAC was at a loss to appreciate 
how and why the Government thought 
it wise to divert cement specially 
released for Government works, to 
favour certain apartment builders. 
Surely it could not be unaware that its 
own construction works were suffering 
for want   of cement." 

She had clearly stated that all works 
of existing power and power projects 
should be completed without delay. 
Wag she aware that one of the reasons 
given by the 
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In "The Weekend", of 2nd May, 1982, 
it has been said. 

"Efforts are repotedly being made at 
the diplomatic* level to resolve the 
crisis that erupted when a US Court 
fouttid Mohammed Yunus's son guilty 
of fraud and forgery. When Adil 
Shahriyar's commission of the crime 
was proved, Yunus-, who is a family 
friend of the Gandhis, rushed to No. 1, 
Safdarjang Road, for help. After a great 
deal of discussion, the External Affairs 
Ministry agreed to approach the 
Reagan administration to intervene     
in the matter. 
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Two top Intelligence officials were 
despatched to Washington. But the US 
administration expressed its inability to 
intervene in a judicial matter. 

 

"There is a large consensus of 
opinion that a new tradition of integrity 
can be established only if the example 
is set by those who have the ultimate 
responsibility for the governance of 
India, namely, the Ministers of the 
Central and State Governments. There 
is widespread impression that failure of 
integrity is not uncommon among 
Ministers and some Ministers who 
have held office during the last lfl 
years have enriched themselves 
illegitmately, obtained good jobs for 
their sons and relations through 
nepotism and reaped other advantages 
not consistent with any notion of  
purity  in public  life." 

 
".. .The general belief about failure 

of integrity amongst Ministers is as 
damaging as actual failure. That these 
Ministers have held office in the name 
of the Indian National Congress which 
had the inspiration of Mahatma Gandhi 
has given rise to an exaggerated view 
of their failure to maintain high 
standards of integrity. It is a pity that 
neither the Congress authorities nor the 
great leaders who took over the 
Government of India realised the 
importance of evolving a suitable 
machinery   and procedure 
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for preventing and dealing with such
corruption. We are convinced that 
ensuring absolute integrity on the 
part of the Ministers at the Centre 
and the States is an indispensable 
condition for the establishment of a 
tradition of purity in public ser 
vices. Therefore ___  

Specific allegation of corruption on 
the part of a Minister at the Centre or a 
State should be promptly1 investigated 
by an agency whose findings will 
command respect. ..." 

MR.   DEPUTY   CHAIRMAN:   Don't 
repeat  the  whole  thing. 

DR. BHAI MAHAVIR: -'...We, 
therefore, suggest that if a formal 
allegation is made by 10 members of 
Parliament of a Legislature in writing 
addressed to the Prime Minister or 
Chief Minister, through the Speakers 
and Chairmen the Prime Minister or 
Chief Minister should consider himself 
obliged, by convention, to refer the 
allegations for immediate investigation 
by a Committee as has been suggested 
later in this Section..." 

(Interruptions) 

SHRI MANUBHAI PATEL: Don't get 
excited. Maintain our standard. Don't get 
excited.   (Interruptions). 
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Sir, I quote: 
"The communal passion aroused amongst 

the Hindus by the intractable and 
domineering attitude of the Hindu 
commutnalists over the question of the 
route for the Dimna Basti akhara procession 
was the proximate cause of the riot that 
broke out in Jamsihedpur during the 
Ramnavami festival of 1979. The R.S.S. 
played their role in this matter, motivated 
by the long term political objective of 
gaining strength for their political wing, 
simultaneously with propagating their 
doctrine by arouising the communal 
sentiments of the large majority of Hindus." 

SHRI BUDDHA PRIYA MAURYA: It 
further says; 

"The speech made by Shri Bala-saheb 
Deoras, Sarsang Chalak of the R.S.S. at the 
public meeting in Jamshedpur on 1.4.1979 
tended to encourage the Hindu extremists 
to be unyielding in their demand and 
amounted to communal propaganda. The 
Shakhas and camps held  during the R.S.S.   
divisional 

conference presented a militant atmosphere 
to the Hindu public. The R.S.S. with its 
extensive or-gainsation in Jamshedpur and' 
which had close links with the Jan Sangh 
and the Bharatiya Mazdoor Sangh, had a 
positive hand in creating a climate which 
was most propitious for the outbreak of the 
communal disturbance.'1 

"The conduct of Shri Dina Nath Pandey, 
a member of the R.S.S. followed a line 
which was in fulfilment of the general 
scheme of the Hindu communalLsts of Jam-
shedpur and thus directly contributed to the 
outbreak of the riots at Jamshedpur.'' 

 

SHRI BUDDHA PRIYA MAURYA:
"The speech made by Shri Bala-
saheb Deoras............  
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MR. DEPUTY CHAIRMAN: The 
Leader of the House. 

SHRI PRANAB KUMAR MUKHER-
JEE: Mr. Deputy Chairman, Sir, the 
debate is going on... 

AN HON. MEMBER: Is he inter-
vening? 

SHRI PRANAB KUMAR MUKHER. 
JEE: I am intervening. The reply will be 
given by the Home Minister. 

Sir for the last three and a half hours, 
the discussion which has been raised by 
the honourable Member, Shri Piloo 
Mody, on the effect of corruption  on   
our  body   politic   has 

been going on and various view points 
have been expressed. At the very 
beginning I would Kike to express my 
appreciation and gratitude to most of the 
honourable Members who have not only 
maintained the standard of the debate but 
tried to make it as impersonal as possible. 
I would have been happier if I could say 
al) but, unfortunately, one or two 
Members did not maintain that: it wag not 
desirable. Because, if somebody wants to 
bring out some case*, then it would be 
open for all. One case can be cited from 
this side and another case can be cited 
from the other side. But that was not the 
objective of the discussion. The objective 
of the discussion was to evolve a 
consensus the objective was to work out a 
modality, suggest one through which we 
can eradicate the influence or the evil 
effect of corruption . 

Sir, first of all, I would like to differ 
with those Members who tried to project 
as various phrases have been used, that 
corruption has been institutionalised, 
corruption is rampant, it has reached a 
stage where we cannot live in this country 
without it. I do not agree with that view 
because, in spite of the fact that there is 
corruption here and there, at the same 
time, there is basic honesty in this 
country. It is in the people, it is in the 
system, it is in the apparatus through 
which we are functioning. The Indian 
Parliament itself is an example, with its 
alertness and its vigilance that corruption 
cannot be institutionalised in this country. 
At least three Members have mentioned 
the reports of the various parliamentary 
committees which have identified the 
areas of corruption and recommended 
corrective measures. As per the report 
which is being quoted, a commission was 
appointed by the Government, to 
whichever party it may belong—I am not 
referring to any particular party. They are 
fully 
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aware  of  it.   Therefore, when there is 
awareness of it, when there is awareness 
^at the evil effect of corruption is  to  be  
eradicated,   when  there  is awareness that 
we cannot allow the corruption to  spread,  
when there is awareness!  to   check   it,   
you  cannot say that it has been 
institutionalised. But at the same time, it 
has    to be kept in mind that every party 
in the game     has   to   play   its   own     
role. It    vitiates    the    entire    
atmosphere. One        incident        has    
been    mentioned. I would not like to give 
the name.   Unfortunately,     we  have  de-
veloped a practice under which if A 
belongs  to  a  particular  party,  he  is 
corrupt but the moment he switches his 
loyalty to the  other, he becomes honest.    
You  cannot  have  a   double standard. 
And here too, unfortunately, in  the  short   
interregnum when  the friends  sitting  on  
that  side  were in power they  made     a 
mistake.   I   do not say that they did H 
deliberately, but they did make a mistake:  
and if I  may  be permitted  to  say,   I  
mentioned about this mistake while sitting 
on that side.  I told them that if your entire 
effort is to establish that' the   Prime  
Minister  of  this  country, who  was  the 
Prime Minister  for  11 years and  who  is  
the most  popular leader,  is  corrupt  and   
her  house  is to be dug to find out 
whether there is  hidden   wealth   in   it,   
if   different commissions   are  there  to     
establish that  she is  the most corrupt  
person in  the  country,  you  are 
demolishing the whole system and you are 
shaking the very base of the nation. Un-
fortunately,   in   your     euphoria   you 
became a victim of that, commissions 
after  commissions   were      appointed. 
And what was  the  objective was  to 
establish that a person who occupies the 
highest office in this country, leads the   
mcr^  powerJul   o»^anisteition   in the 
country,  is     corrupt.     And  as a result 
of the    damage     which     you caused   
to   the      institution.     to   the system, 
you    yourselves    became    a victim of 
it.  What    happened?  In a parliamentary   
form    of   government where    collective     
responsibility    is there,  we have seen on 
the floor  of 

this  very House  that     letters  have been  
exchanged—I am not  going to refer to 
them—members belonging to the same 
Cabinet were bringing allegations against 
one another. It is because you forgot that 
if this system is not protected and    if you 
want to establish that a part of the system 
Is corrupt,  you cannot escape the res-
ponsibility. Therefore, if you seriously 
mean that you would like to get rid of the 
situation, that you would like to eradicate 
itt you cannot take  the position or posture 
which Dr.     Bhai Mahavir took "I am 
honest, others are corrupt." If Mr. 
Santanam was asked. to make a report, I 
think he would have   come  to  the same     
conclusion about the performance of your 
Government also. There was no need of 
quoting so  extensively from  the  report. 
That was appointed by the Congress   
Party.    The    Congress    Party took note    
of   the    fact   that   there-was    
corruption    and    that    corruption    was    
to    be    eradicated,    and that     
institutionalised     arrangements ought   to   
be   made.    But   some   instances        
have        been        quoted. Yes,   these   
instances  can   be   quoted. This   
information   can  be  sought for and this  
could  be  debated.  But this was  not the 
objective of this debate The      objective      
of      this      debate was to create a 
situation in which we can  find out  a     
national     consensus against corruption 
wherever it exists, in  the political   
system,  in  the  civil service, in the 
industry,  wherever  it may  be.  But   just 
mentioning a  few instances here and there    
does    not serve the purpose. 

DPv. BHAI MAHAVIR: May I make 
one point? 

SHRI PRANAB KUMAR MUKHER-
JEE: Yes. I am prepared to concede to 
you. 

DR. BHAI MAHAVIR: You are just a 
little unfair when you say that I took the 
position hat I was honest If I recollect, I said 
that it might be that I was honest. What I am 
saying is that we should have a system in 
which the complaints can be looked into and 
only for that the Santanam \     Report was 
the basic thing. My com- 
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[Dr. Bhai Mahavir] plaint was that we 
had not accepted the practice 
recommended by them. When massive 
complaints are made signed by large 
numbers of the MLAS and the MPs, they 
should be looked into according to the 
procedure suggested by them. 

SHRI PRANAB KUMAR MUKHER- 
JEE: That is all right. You have 
made your point. Precisely that is my 
point, that we have not been able to 
do it. It is no that all the MLAs and 
the MPs are corrupt. I do not agree 
with that. Unfortunately what hap 
pens is that we try to create an at 
mosphere in which everybody is said 
to be corrupt in this country. It is not 
so. It is only a handful, a small micro 
scopic minority. ! 

Already we have seen in thig House 
may Members belonging to that side, who 
have established very high standard. 
Some of the names have been quoted. 
Here I do not/ mind quoting names a 
person like Mr. Bhupesh Gupta, a person 
like Mr. Bhola Paswan Shastri, a person 
like Mr. Mahavir Tyagi. These instances 
are more. Somebody is saying that these 
instances are there. My point point is that 
these instances are more. I will give just 
one example. He is from my State, a 
political leader in my State. He was in 
office for more than two decades. When 
we were students in the 50s and 60s, we 
were told that he was the most corrupt 
man and that he had acquired crores of 
rupees. And today we know that the man 
depends on charities of others. Even those 
who made these allegations against him, 
today say that in the 50s and 60s they 
made a wrong assessment of him. He is an 
hones* man. 

Here, Sir, I would like to give just one 
instance. A very important and 
'respectable person brought an allegation 
when I was in the Commerce Ministry. 
Mention hag been made about 
commission. That is why I am 
mentioning it. He said that $400 
commission  was   being   collected   per 

tonne of cement. I simply quietly 
enquired from the gentleman whether he 
knows the price of one tonne of cement. 
The price of one tonne of cement, 
including the freight, is $70, and the 
allegation being made is that $400 
commission is being collected by the 
Congress Party far one tonne of cement. 
What-happens? This is just an instance. 
What happens? It becomes completely 
incredible, simply without .verification, 
without looking into the matter we fry to 
indulge in it. I am no saying that this is 
being done by the Opposition. Sometimes 
we also become victims to it. We should 
not create a situation like that. This is my 
simple point. 

Sir, here I would just like to quote a 
few lines. 

"Our country has somehow become 
a vast whispering gallery in which 
character assassination seems to be a 
pastime or a child's play. Rumours 
seem to float as if they are facts. False 
news is served to credulus readers as if 
they are authentic and garbled versions 
are given as if they are statements of 
truth." 

This is the situation. For God's sake don't 
create a situation like this. Yes, corruption is 
there. We are to fight out .corruption. We 
are to identify it. Specific cases should be 
investigated. But if you create a situation 
saying that politicians are corrupt, 
bureaucrats are corrupt, industrialists 1 are 
corrupt and if an impression is being given 
that there is nothing in this country but 
corruption, I am afraid, neither are we doing 
justice to ourselves, nor are we doing justice 
to anybody nor are we making serious 
efforts to eradicate the evil of corruption. 
Reference was made to Mr. Santhanam's 
observations. Till today we have at least 500 
to 600 ex-Ministers who are living—taking 
the States and the Centre together. How 
many of them  havfe become rich?  In  my 
own 
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State I have seen Ministers of 15 years, 
Congress Ministers, who cannot afford a car. I 
do not know of all the MPs coming from my 
own State. 

AN HON. MEMBER;  Gujarat? 
SHRI PRANAB KUMAR MUKHER-JEE: 

Till date, not even two persons maintain a car. 
And simply should we generalise that all 
politicians are corrupt, that all politicians take 
money, that all Ministers are corrupt? Whose 
causes are we serving? It is not correct to say 
so. Here we should not try to score a point 
over our opponents. If there is corruption, you 
cannot just ridicule it by talking of 
globalisation. Yes, corruption is there. There 
cannot be any system which will be free from 
corruption. But what we can do is, through our 
collective efforts, collective wisdom, we can 
try to eradicate it, we can try to create a 
situation in which its effect is minimised. 

Two contradictory views have conie. 
According to Mr. Piloo, Mody, who believes 
in a particiulaif economic philosophy, control 
is the root of carruption. 

SHRI PILOO MODY: So do you. 
[Shri Pranab Kumar Mukherjee] JEE: But 

according to a completely different school, 
without control, without regulation you cannot 
create a social order which will be free from 
exploitation. So there will be difference of 
opinion. In a system like ours, where it is the 
colonial legacy which we have inherited—the 
entire administrative apparatus—the most im-
portant function is auditing. And what is the 
basic presumption? The basic presumption is 
that we are not to believe any man. Sir, I had 
the opportunity of watching the working of the 
Public Undertakings Committee of the House 
of Commons of the U.K. I think the evidence 
of the Chairman of the British Steel Cor-
poration was being taken. Some huge 
investment was being made and the decision 
was taken by the Chairman. When the 
Chairman said. "I had to lake that decision 
because of certain factors",   immediately  the   
Committee 

members agreed     to  his  views   and there was 
no cross-examination      or things like that     to 
which     we are accustomed here. And coming    
from India, I was quite surprised.   Then I 
enquired,   "You     simply  accept   the 
statement of the Chairman?" The reply was,  "If 
we can't believe the Chairman of the British steel 
Corporation, then why should we keep him 
there?" And here even      about      a  bonafide 
mistake of any public sector organisation  or of 
a public    servant,    the basic presumption js 
that he is corrupt, that he is  doing  something 
wrong— from the Minister down to the Chap-
rasis  and  Peons.   You  cannot     fight 
corruption   with   this   approach.   The 
presumption should be that basically people are 
honest. In a certain situation they may be  
dishonest.  But   I do not agree    with    the    
view that corruption    is    rampant    here,    
that corruption has been institutionalised. 
Corruption cannot be institutionalised because 
of the system; because of the vigilance  and 
because of the checks and)  balances which we 
have  develiop-ed all these years.  Parliament is 
the biggest   guarantee   against  corruption 
because of the amount of scrutiny it exercises 
and the searching questions which it  puts.  All 
sorts of    transactions are discussed in    
Parliamentary Committees.    We   have made    
these institutional arrangements.    It' is not, 
therefore, correct to say that for the last 30 years 
corruption  has increased. 

Sir, I would no like to take the time of the 
House. But one point I would like to submit. 
This is not to score a debating point. If we 
denigrate ourselves day in and day out, can we 
expect the people to have any confidence in us 
and respect for us? It has to be remembered 
that our system is new. After all our 
Parlinmentary system is only 35 years old. 
The British system had to pass through so 
many tests. Can we imagine during the last 30 
years any scandal like tke South Sea Bubble in 
our country whereas the British House of 
Commons    and     other Parliaments    had 
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[Shri Pranab Kumar Mukherjee] to face 
such situations in their initial stages? Did we 
have a Watergate? You may say that our 
cement scandal is like the Watergate or South 
Sea Bubble scandal. But it has not been so. 
We have been able to develop certain 
standards and our objective should be to attain 
those standards and brighten our image 
instead of denigrating ourselves. I do not feel 
that we can strengthen out-system by a 
process of self-denunciation. If there are 
specific cases they will have to be looked into. 
Institionai arrangements, if necessary, will 
have to be made to strengthen our system: We 
have done it. Various vigilance organisations 
are there. Parliamentary scrutiny is. there. 
Accountability to the people is there. Our 
people are changing. They are not prepared to 
accept the same leadership all the time. Indian 
democracy has shown its maturity. Let Ug 
allow that process to develop further. Let us 
not disturb that process or weaken that 
process by unnecesssarily apportioning blame 
which is not due nor desirable. 

SHRI INDRADEEP SINHA; Mr. Deputy 
Chairman, I do not agree with those hon. 
Members of the House who held the view that 
corruption is a part of human nature or that it 
is a "world phenomenon", I want to limit the 
problem of corruption because efforts were 
being made to expand it. I do not agree with 
the proposition that corruption is part of 
human nature. I do not agree with the pro-
position that there has always been corruption 
and there will always be corruption. 

As Mr. Ramamurthi pointed out, there was 
a type of society in which there was no 
corruption. And there will be a tvpe of society 
in which th»re wi!l be no corruption. Even 
today corruption is primarily a phenomenon  
of the  capitalist  world. 

But, Sir, I think we are not discussing the 
problem of corruption in Indian society as a 
whole. The pur-po3e of this discussion is 
much more limited. The purpose is to discuss 
the 

problem of corruption in high places and 
crrnption in the administration. And, if we 
limit the problem like this, then we can 
consider certain aspects of it. I am not one of 
those who would like to name individuals. But 
I do want to point out certain patterns or 
certain forms of corruption or certain modus 
operandi of corruption. For example, a well-
known fact is the letter which the former 
Director of the Institute of Administration at 
Mussorie wrote, the letter which Mr. Appu 
wrote. Now, in that letter; he has stated that a 
very alarming fact is the "close nexus" 
between "organised crime*' and "amoral 
political power." I think this is essentially a 
statement of fact. It is very true and it is one 
of the basic elements of the situation which 
we are discussing today: a close nexus 
between organised crime and a political 
power which has no morality, which has no 
moral standards or which has very feeble or 
very poor or very elastic moral standards. 
That is the problem. Now, it expresses itself in 
various forms. For example—my friend, Mr. 
Manubhai Patel, will/ excuse me— during the 
Janata regime, a Janata Minister in Bihar 
stated in the Bihar Assembly that he 
patronised certain criminals and harboured 
certain criminals in  order  to win  elections. 

SHRI SHRIDHAR WASUDEO DHABE 
(Maharashtra): He harboured criminals? 

SHRI INDRADEEP SINHA; Yes. He said 
that he used to harbour criminals in order to 
win elections. In order to win elections, he 
had to maintain criminals, in order to win 
elections he had to protect criminals, and in 
order to win elections he had to finance 
criminals. That is because he wants to use 
them for winning elections. This wa3 stated by 
a Janata Minister himself in Bihar. In the 
Congress (I) regime, Sir, you know the 
famous Bhagalpur blinding scandal. The 
whole thing came out because of a notorious 
criminal who was living in the house of a 
Minister 
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—this time a Congress (I) Minister; I do not 
want to give the names—and the whole thing 
came out. I am only pointing out the type of 
"nexus" that lias come to exist between the pro-
fessional criminals and some of the leading 
politicians including Ministers. . But thig is a 
very crude type, a type which   can  be   
detected   very   easily. 

But there ane more sophisticated types. For 
example, the Government of India, with the 
full concurrence of the Cabinet and of Mrs. 
Indira Gandhi herself as the Prime Minister," 
decided to legalise black money by issuing the 
Bearer Bonds. Is this not legalising criminal 
activities? Is this -not legalising black money 
generated through illegal activities, in 
violation of the law, through criminal acts? 
Instead of punishing the people who are 
responsible for this crime, they are rewarding 
these people by issuing the black Bonds. This 
is the type of "nexus" that is there between or-
ganised crime in industry, and trade on the one 
hand, and a political power, a political 
administration, on the other, which has no 
morals or very poor morals, very poor moral 
standards. 

Sir, recently, in the course of a debate in 
the other House, the honourable Minister for 
Industry announced that all the industrial 
concerns which had illegally increased their 
installed capacity without a valid licence 
would be sanctioned that increased capacity, 
that is, all that illegal capacity will be 
legalised. Not only that all that would be 
legalised, but 33 per cent of additional 
capacity would also be allowed. So, here is a 
type of crime: violation of the licensing 
regulations of the Government. Instead of 
punishing the people who have deliberately 
violated the law, the Government somes 
forward with a proposal to condone it in the 
name of "productivity", of increasing 
production. The other day we had here a ques-
tion on Colgate-Palmolive. Once again I wiH 
refer to Dr. Bhai Mahavir and Mr. Manubhai 
Patel. Their Government did a good     thing 
when   they 

closed down the Coca-Cola outfit in the 
country. But it was during their Government 
that the Colgate-Palmolive increased its 
installed capacity four-folds, up to 11000 
tonnes, which is enough to meet the entire 
toothpaste requirement of the whole country; 
and now this Government says; what can we 
do? I talked to the Minister. He says; if you go 
to the court, they will be fined Rs. 500. So, for 
this type of violation of law, this type of 
criminal activity by big business houses, 
whether Indian or foreign, instead of being 
punished, instead of being suppressed, they 
are being rewarded. So, if violation of law 
rewarded—may be, without any con-
sideration—corruption is involved. If this 
thing is done, this itself saps the moral fabric 
of the entire economic system. This itself 
lowers the moral standard of the Government 
in the eyes of the people. 

Sir, there is a case which ha,3 been referred 
to here, in Bihar. The platform of Patna 
Junction railway station was pledged to a 
bank and loan taken on the basis of that 
security. That case was withdrawn. If this is 
done, then tomorrow somebody will pledge 
the Rajya Sabha and the Lok Sabha and take a 
loan and the Government... (Interruptions) Do 
we have any moral? Is there any moral 
anywhere? Sir, I have a case—I won't name 
the person—I have a case from Orissa where 
the Government o-f India, Ministry of Mines, 
Department of Coal, wrote a letter to the Chiei 
Secretary, Government of Orissa, about some 
person or some concern who was engaged in 
illegal mining. In spite of this letter it goes on. 
Somebody who is big or small, I do not know, 
carries on. In Bihar, hundreds of illegal mines 
are being operated. Government knows it. No 
action is being taken. Recently in Bihar when 
the I.G. of Vigilance Department started some 
proceedings against some persons then the 
house of I.G., a police officer, an IPS officer 
holding the rank of an I.G., was raided by a 
D.I.G. on orders 'from above'.  Now he has 
gone     to 
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[Shri Indradeep Sinha] court. So, what we 
are seeing today is that one part of the 
administration is fighting another part. An 
IAS officer in Bihar refused promotion for 
certain corrupt practices by his superiors. You 
might be knowing Mr. Chatterjee, IAS officer, 
and why he refused promotion. It was because 
he was being removed from a post where he 
was acting as a check on corruption. So, in 
order to facilitate corruption he was being 
kicked up to a higher post. And he declined. 
Then he was put in the corridor and after 
being in the corridor for several months now 
he has been given a posting in a 'dry' 
department. In the rural areas, Sir, you are 
very well aware of the mass killings that have 
taken place in Sadhopore and Deoli or of the 
"atrocities" against Harijans that are going on 
everyday. And you know, Sir, that even if the 
victims go to the police station, no action is 
taken, even the FIR is not recorded. Even if the 
police is informed, they do not come. Even if 
they comei the landlord is able to persuade the 
police to file a counter case against the poo? 
Harijans and absolve the landlords. I do not 
know if every time money is paid. But 
whatever be the inspiration, here is another 
example of a close "nexus" between organised 
crime and the administration which has no 
morals. So, this is the problem that we are 
facing. How to rectify it? Dv. Bhai Mahavir 
very correctly read out some 
recommendations of the San-thanam 
Committee, and my friend, Mr. Pranab 
Mukherjee who is not here,  was  waxing 
eloquent... 

SHRIMATI PRATIBHA SINGH:  He is 
listening from his room. 
. SHRI INDRADEEP SINHA: Thank you, 
very much( Madam, for your information . 
And he was waxing eloquent that it was the 
Congress Government which appointed that 
Commission. Sir, I am reminded of a sentence 
in Pandit Nehru's Autobiography. He wrote 
about Englishmen that "Englishmen who are 
strained at ■the sight of killing a gnat in 
England 

are devouring camels in India." So, the 
Congress Ministers who were strained at trne 
sight of K. D. Mala-viya taking Rs. 10,000 
from Sera-juddin, after which the Santhanam 
Committee was appointed, are today 
devouring camels. This is the difference. 

AN HON. MEMBER: You can also say 
elephants. 

SHRI INDRADEEP SINHA: May 
he,  they  are  devouring  even some 
bigger animals. So, this is the differ 
ence. 

MR. DEPUTY CHAIRMAN: Please 
conclude now. 

SHRI INDRADEEP SINHA: I am just 
concluding. So, this is the difference between 
then and now. So, what ig the way out? Sir, I 
don't think that this corruption can be 
eliminated only by certain administrative 
measures or by certain moral sermons by 
certain people or by sending people to 
Dhirendra Brahma-chari for the practice of 
Yoga. (Interruptions). 

SHRIMATI USHA MALHOTRA: Sir, 
how can he take the name of a person who 
cannot defend himself? (Interruptions) 

SHRI INDRADEEP SINHA : Mr. Mallick, 
please have patience. I do not need this 
assistance. I can speak On my own. 

So, Sir, my suggestions are four or five. 
Number one is that the monopoly houses, the 
multinational concerns are the first to be taken 
over by the Government in order to eliminate one 
of the big sources oil. corruption. And then take-
over of wholesale trade in foodgrains and all 
essential commodities and their dis-tribution 
through a ramified public distribution system. 
Secondly, implementation of Radical Hand 
reforms so that another source of corruption in the 
village, landlordism and usury is eliminated. 
Thirdly reform in the whole electoral system sQ 
that toughs and professional criminals and i     big 
money are not required for fight- 
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ing an election. Sir, I am not going into the 
details of electoral reform that we desire. 
Fourthly, we should enact an anti-defection 
law. Now, defections are a big source of 
corruption. We have seen an entire Gov-
erment crossing from one side to another. If 
we want to put a stop to such things, only an 
anti-defection law is the answer. Much has 
been talked about it. Perhaps, a law has been  
framed.  Perhaps,  they want... 

SHRI KALP NATH RAI: The Janata 
Government did not do it. 

SHRI INDRADEEP SINHA; Neither the 
Congress nor the Janata nor the Congress (I) 
Government had the moral courage to enact 
this law. If you have the moral courage, please 
do it. This is on© of the methods of curtalin'g 
or controlling corruption. And lastly, Sir, this 
House had adopted a resolution to appoint a 
committee to look into the charges of 
corruption against the son of the then Prime 
Minister and the son-in-law of the then Home 
Minister or the Finance Minister. We should 
establish a practice that when charges of 
corruption are levelled in the House against 
Ministers of the Central Government, this 
Parliament should appoint a committee to go 
into those charges and the same practice 
should be introduced in the State Assemblies 
also. Finally, Sir, I agree with Mr. Ramamurti 
that it is ultimately an awakened and 
politically conscious people, a public opinion, 
which will eradicate corruption by throwing 
out all the corrupt people from  seats of 
power. 

MR. DEPUTY CHAIRMAN: Mr. 
Goswami. You have ten minutes. 

SHRI DINESH  GOSWAMI: Mr. 
Deputy Chairman, Sir, I will take fifteen 
minutes. I will keep my word. Sir, the leader 
of the House.Mr.Mu-kherjee; was making a 
fervent' appeal to us all that we should not 
assail-the integrity of one another in the 
political life, because, in that case, we all 
become victims of character assassination.     
It  is,  to  some extent. 

true as Sir Ivor Jennings said that there is an 
increasing tendency on the part of political 
leaders to throw  mud  at one another and once 
mud is thrown, then, it is very  difficult     to  
remove the mud  and  the mud  sticks.      But 
it is equally true that if notice of corruption is 
not taken, then, the pitch is queered to such an 
extent that, it becomes  very     muddy  that  
whether you like it or not, ultimately, the mud 
sticks to you. Therefore, it is essential that 
when we discuss this subject. but while doing 
so, we should speak wilh responsibility,     that  
we do not make  undue  character   
assassination. I think, in this House,     today,     
by and large, the discussion has been held with 
a greater sense of responsibility than  we have 
seen  on     many occasions.     We should  also   
take notice that there is an increasing 
awareness and a  feeling     in this  country  that 
corruption   is  growing  at  all  levels. Mr.  
Mukherjee     was     quoting from somewhere 
and said that the country has become a 
whispering gellery that there is  abundant 
corruption.    I  do not know from which 
source he was quoting but  I  hope,  he was  
quoting with approval.    It is true,  as he has 
said, we have got vigilance commissions and 
we have got different laws to deal with 
corruption at the administrative level.    But   
the  unfortunate part  is   that,   there  is   no  
machinery whatsoever  to deal     with      
political corruption.    In fact, right from Inde-
pendence, in spite of the  recommendations   
made  by  many     committees and   
commissions,   no   machinery   has been   set 
up  to  deal     with political corruption.    In  
fact,   the  recommendations   of  the   
Santhanam   Committee,  in  regard to political 
corruption, were not    accepted by the    
Government.    And  whether it is the  Cong-
ress Party or the Janata Party, which ever  
party   has  been  in power,   the tendency   is     
because  ultimately     it touches us, we do not    
want to give authority  to  a   body to  enquire  
into political corruption and because. .. 

SHRI  PILOO  MODY:   Anti-corruption 
has to be institutionalised. 
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SHRI PINESH GOSWAMI:     When 
corruption is growing at the political level, it    
is bound to percolate to the administrative      
level   also.    Only   a strong  and   clean     
Government   can-tackle administrative  
coruption.     But if there is no machinery to 
deal with political  corruption,      at no point of 
time,  ycu  will  be able fo  deal with 
administrative     corruption.       May  I point 
out that    even  the  first Vigi-iande    
Commissioner    of the Central Vigilance  
Commission,    Mr.   Srinivas Rao,   lamented  
that  without  effective machinery to deal with 
political corruption,   vigilance laws   cannot   
function  properly?    This     has   been  his 
experience that unless you deal with political   
corruption,      vigilance   laws are  
undoubtedly going to be ineffective.     In fact( 
I submit that we enter the portal of Parliament 
by committing an act of gross corruption. And 
that act is that we play a fraud on the 
Constitution by declaring that we have   
incurred  an  election     expenditure of less 
than Rs. 35,000. I do not know whether the 
limit  is  now  Rs. 1 lakh .or not. But even 
theoretically, if I am ealled upon to give a 
return of Rs. 35,000,   I cannot  do  so, but I am 
compelled because the  law is that. We  are not  
prepared  to  change  the law.    Though we 
know that the law is practised in breach of it 
and compel  the     parliamentarians     to  play 
fraud   upon   themselves.   This  i|   the tragedy 
of the affair. 

Undoubtedly,      one   can     point  to many  
types of  cases     of corruption. My time   is 
short, but there are many cases  when the    
Parliament has not done its own duty in matters 
of corruption.     Regarding  corruption,      at 
an earlier stage, an example was set in the 
casie of Mr. Mudgal.   Mr. S. D. Mudgal    was    
an     elected    member of       this       
Parliament       who    ran an    organisation    
called      M/s S. D. Mudgal    Publications    in      
Bombay. He took,  according to the allegation, 
Rs.   20.000   to  propagate   the   case   of 
Bombay    Bullion     Association.     The 
Association  gave him some money to 
publicise their own documents. When 

this   matter"  came   up,   Pandit Nehru 
took strong exception     and  he  said 
that if  Parliament     did  not  take a 
serious   note of   the conduct   of Mem 
bers of Parliament, the future would 
not forgive them. So an enquiry was 
set up to enquire info the conduct of 
Mr. Mudgal. Disciplinary action    was 
about  to be taken against    him,  but 
before that he resigned.    Unfortuna 
tely,   our  Parliament  has     failed  to 
live up to that standard.      Today if 
somebody has taken Rs. 20,000 to pub 
licise  in  favour  of  an     Association, 
there  will  be  people  who  will     say 
there is no parliamentary impropriety 
involved  in  this.     May  I  point  out 
with  all  respect,   two cases     where 
Parliament did not play its role pro 
perly?    One is Kanti Desai's case and 
the other is Antulay's case. I am not 
referring to individuals. What I    am 
saying is that if in Kanti Desai's case 
the ruling Janata  Party  would  have 
accepted  at  that  time  the  Resoluion 
of this   House,   a   new  parliamentary 
precedent would have been set which 
would  have put a new life into our 
Parliament.    It was not accepted.But 
ultimately, Mr. Morarji Desai had to 
go.   Equally   in the   Antulay's   case, 
when we asked for a commission or 
a committee to enquire into Mr. Antu 
lay's    case, if that would have been 
accepted, a new standard would have 
been set.   But ultimately Mr. Antulay 
had  to  go because  of court's   direc 
tion.    My point is if Parliament does 
not  take into account  these  matters 
and  leave  it to  the courts,  or leave 
these to be decided in the streets, Par 
liament  ultimately   suffers.     Thafl  is 
what has  happened     today  in     this 
country. The confidence of the people 
in      the      parliamen*ary institu- 

tion is getting eroded. Somebody may say that 
if we discuss these things, if we make 
allegations against one another, the integrity 
of the politicians will be in jeopardy, or the 
parliamentary instit u t io n  may not be that 
strong. May I refer in this context to what Mr. 
Harold Wilson said as the Leader of the 
Opposition in the Profumo Scan- 
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dt-at case. On June 17, 1963, while 'no was 
talking about the Profumo scandal, one of the 
scandals which must have made the British 
nation hang iter head in shame, he said: 

'But our friends abroad are wrong if they 
draw the hasty conclusion that this country 
is entering the era of corruption which has 
heralded the decline of great civilisation of 
the past. The sickness of the 
unrepresentative sector of our society 
should not detract from the robust ability of 
our people as a whole to face the challenge 
of future. And in preparing to face that 
challenge, let us frankly recognise that 
inspiration and the leadership must come 
first here it. this House". 

This is what I am trying to emp 
hasise that in all matters of corrup 
tion we try to shield them. Even if 
the allegation comes from that side, 
automatically I find there is an effort 
to drown that from the other side. If 
the allegation comes from this side, 
we take sides' with this side. What I 
say is that this House must be a 
robust body to face the challenge. 
Equally I feel that time has come 
when we should once more have a 
fresh look into the recommendations 
of the Santhanam Committee. For 
example, one of the recommendations 
of the Santhanam Committee was to 
have a code of conduct for Ministers 
at par with public servants in the 
matter of acquisition of property, 
acceptance of gifts and disclosure 
of assets     and liabilities. 
I would not like to limit it only to the 
Ministers. Members of Parliament and Stalfe 
Legislature Members also should be brought 
under a code of conduct at par with public 
servants. We should also have a look as to 
how we can improve upon the Santhanam 
Committee's recommendations. We equally 
feel that the time has come when we should 
go in ior drastic electoral reforms because 
without drastic electoral reforms, when we are 
to collect money    from 

the big houses at the same time ii we say that 
there will be no quid pro quo to the big 
houses, there is a contradiction in terms. 
There must be drastic electoral reforms and I 
feel some machinery must be established at 
the political level so that we may prove that 
we are clean. 

Sir, to conclude—because you are looking 
at me and I promised that I will conclude 
within fifteen minutes— 1 will refer to an 
interesting conversation between Confucius 
and one of hia favourite disciples, K Ju Kun. 
On; day K Ju Kun asked his mas*er, Con-
fucius: What is most needed for a good 
government? Confucius answered: Enough 
food, enough weapons and people's faith in 
the ruler. Then K Ju Kun asked, "If it cannot 
be helped that we cannot provide all the three, 
what should be given up first?" Confucius 
answered, "Then the first item that you must 
give /up is weapons." The K Ju Kun askvd. 
"Supposing we cannot give them the other 
two, then what should be given up?" 
Confucius answered. ''Then you can afford to 
give up food because if people have no 
confidence in the ruler, then the counljry 
cannot survive." What I am saying is, today, 
people have not only no confidence in ths 
ruler, people are losing confidence in the 
democratic system and the political system 
and in all of us and when this confidence is 
eroded, the democratic system and all the 
institutions which we cherish cannot survive 
and. therefore, if we want to bring that 
confidence back, what is essential is to create 
a climate or some sort of an organisation 
through which we can inquire into the cases of 
political corruption and can prove if a false 
allegation is made that that allegation is false 
but, at the same time, take stern action against 
a man if it fa proved that he is guilty. 
Unfortunately there has been an effort in this 
country that we trade wild allegations and at 
the same time we do not take any action with 
the result that everyone is painted with mud 
which is sticking to us and which is eroding 
the con- 
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[Shri Dinesh Goswami] fidence of the 
people and, as Confucius said, if the 
confidence of the people is not there is the 
ruler or in the system, neither the ruler nor the 
system can survive and, therefore, in the 
interests of all of us it is essential, Sir, that 
this discussion should be followed by some 
concrete mea-surjes because without any 
concrete measures it is of no use. This is not 
the forum, of course. A time of three hours is 
not sufficient for detailed discussion on a 
concrete measure. It may be that thisi House 
may set up a committee of itself to discuss as 
to how to combat the problem of corruption. 
One may take the Santhanam Committee's 
report as the base and also improve upon it. 
But I would humbly submit to the ruling 
party, let us do something to create an 
institution through which we can deal, as 
effectively as possible, with corruption at the 
political level because if we can tackle 
corruption at the political level, the next step 
Is, we can tackle corruption at the ad-
ministrative level. But if we cannot tackle 
corruption at the political level and if we do 
not have the political will to do it, it is no use 
blaming corruption at the other level because 
corruption  is bound to  stay. 

Thank you,    Sir.    I think 1    have finished  
within  fifteen   minutes. (Interruptions) 

SHRI IKHUSHWANT SINGH (No-
minated): Mr. Deputy Chairman, Sir, I will be 
very brief. I am not a man of religion, but I 
am tempted to quote Christ's admonition to a 
crowd which was about to stone an adultress. 
He said: "Let him who is without sin cast the 
first stone." 

We have to ask ourselves: Are we really 
without any sin? Sir, I am sure, if there is a 
public opinion poll taken outside today to find 
out the most corrupt section of Indian society, 
whether it is the police or the civil service, 
doctors or lawyers Or politicians,  r don't 
think there    would be 

the slightest doubt in the mind of the public 
that the most corrupt element in our society 
today, are the poiiti-ciang and politicians 
include Members of Legislatures and 
Members of Parliament like ourselves. I think 
the public have good enough reasons to think 
so. Therefore, before we try to sermonise, we 
have to find out whether we are in position to 
sermonise. Other—when the people read 
these debates in the papers, the first reaction 
will be; "who are these people to talk about 
corruption?" I think it could be said quitle 
clearly that in the mind of the common man a 
politician preaching against corruption is like 
a prostitute preaching the virtues of chastity. 
How far the corruption haj? gone, I need not 
mention. We have had numerous reports on it, 
the Santhanam Committee Report, the 
Vaidyalingam Commission Report, the 
Khanna Commission Report and many others. 

What surprises me is that a few important 
works on corruption have not been cited 
today. As far as corruption is concerned, there 
is a paper on Rajaji Memorial Lecture by Mr. 
B. K. Nehru, who has analysed the political 
'corruption and given specific instances. He 
said that the average cost of a parliamentary 
election today is between 15 and 20 lakhs of 
rupees. (Interruptions) I am just quoting that 
Mr. Nehru has said; and I am quite sure that 
he knows more about it than you do. There 
are 542 Members of Parliament. In addition, 
there are more than 3,500 Members of the 
State Legislatures, where again, according to 
him largo sums are spent on elections. He has 
made many suggestions there. He has talked 
about the political reform, the electoral 
reform; he has also suggested a clearer 
division between the functions of the 
Executive and of the Legislature. 

Even more rampant form of corruption 
exists in the bureaucracy. Professor Leslie 
Palmier, has written a work, which I would 
like to bring 
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to your notice. He has studied the problem of 
corruption in developing countries. He is of 
the view that there i9 no question of 
eradicating corruption in developing 
societies. The very best y°u can do is to 
contain corruption within tolerable limits. I 
will only mention from his report a couple of 
sentences. He says that it is in providing 
opportunities to civil servants that you open a 
gateway of corruption. He sayS: 

"Opportunities are presented particularly 
by the direct involvement of public 
servants in the administration or control of 
lucrative activities, whether import 
licensing or placing defence contracts... the 
more opportunities are offered, the more 
are seized." 
Another point which he makes, is that the 

Government wastes a lot °* time in 
legislating on private matters, for example, on 
telling people what they should drink and 
what they should not. Any law which cannot 
be enforced leads to further and fur" ther 
corruption. On this we have the opinion of 
one of our own distinguished writers, Mr. 
Malayya. In his book Emergency: A War On 
Corruption, he says: 

'Attempts at regulating the morals of the 
nation through laws ... have proved to be 
the fertile ground for growth of crimes and 
corruption." 

It is not ultimately the vigilance 
commissions or the police or the CBI which 
can control corruption. He has quoted figures 
and said that of the people charged of 
corruption less than one per cent are 
ultimately convicted of corruption. It has to 
beg something else; and ultimately it is really 
the social censure of the people who will have 
to be taught how to have nothing to do with 
the people who have been corrupt, who have 
been accused of corruption. Ban them from 
social clubs because ultimately it is social 
censure, the refusal to share with    them beti    
and roti that 

will count. Unless we can do that, we cannot 
hope to eradicate   corruption. 

SHRI SANKAR PRASAD MITRA (West 
Bengal):   Sir, one point. 

MR. DEPUTY CHAIRMAN. There is no 
time.  No please. 

SHRI SANKAR. PRASAD MITRA: I 
will finish in five minutes, Sir. 

*fr 7>W JU*> : 5TWV 3f) =f? 5 ftPTT 

«r> swurvFa : *r^ sfifsw  i 
Eminent persons from that group have 

already spoken. 
SHRI SANKAR PRASAD MITRA: Mr. 

Deputy Chairman, Sirt I was one of the 
sponsors of this Resolution. 

MR. DEPUTY CHAIRMAN: Five 
minutes.  Yes.  Please go on. 

SHRI SANKAR PRASAD MITRA: I also 
got a letter... 

DR. RAFIQ ZAKARIA; Please come to 
the point now. Five minutes may be gone. 

SHRI SANKAR PRASAD MITRA: I have 
many points, but I cannot mention all of them 
within the time. I will not indulge in 
character assassination. I do not think this 
debate should be utilised for this purpose. 

My point is that I raised this question of 
corruption in the debate on the President's 
Address, and the hon. Prime Minister, 
replying to that point, said that she agreed 
that there had been erosion of the ethical and 
moral values in our country but that our basic 
values had remained in tact. What are these 
basic values? On that question a long lecture 
can be given. But I do not propose to do that. 

I draw your attetion to one thing. Mr. 
Kushwant Singh has referred to various 
authorities. Please also look into Carlton 
Washburne's "Remakers of Manldnd", (1932) 
Edition, pages 104 to 105. Here Mahatma 
Gandhi was a~,ked:  "What is the goal in 
edvi- 
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(Shri Sankar Prasad MHra] 
catjon when India obtains self rule''" The 
answer that he gave straightway on the 
goal in education Was thit: "Character 
building. I would try to develop courage, 
strength, virtue, the ability to forget 
onself in working towards great aims..." 
What is the state of education in our 
country today? If I say something On my 
own, perhap", I may be open to criticism. 
But I om referring to the address of the 
Chairman of the University Grants 
Commission to ninety Vice-Chancellors 
on the 20th of February, 1982. These are 
the points *ne Chairman had made: (1) 
There is growing indiscipline and 
violence on university campuses (2) 
Apart from increasing indiscipline among 
students" and em~ ployees, there are 
disparities in the selection of teachers and 
conduct of examinationg an(* political 
interference in the universities. She said 
that the selection of teachers was being 
done on the basis of religious, political 
and caste affiliations in some 
universities. The question is. Sir, thai 
with this kind of educational system, 
shall we be able to preserve our ba-ic 
ideals and help character building of 
future generations? 

Sir, I suggested to the Government that 
Lbk Pal should be appointed for the 
Centre and similar authorities for the 
State Governments. I also suggest today 
that a permanent Parliamentary 
committee should be set up. The 
Government should consider the setting 
up of a permanent Parliamentary 
committee to carry on a seething 
campaign against corruption from one 
end of the country to the other and to act 
as a watchdog for preservation of purity  
in  public life. 

MR. DEPUTY CHAIRMAN: Thank 
you. Hon. Home Minister please. 
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SHRI HAREKRUSHNA MALLICK: Sir, 
It is very strange that the hon. Home Minister 
is casting an aspersion on Parliament. We are 
prepared to sit even outside. There is no 
problem. 
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STATEMENT BY MINISTER 

Adult Education Programme together 
v/itli the Report of the Review 

Committee on the National Adult    
Education    Programme 

. THE DEPUTY MINISTER IN THE 
MINISTRIES OF EDUCATION AND 
CULTURE AND SOCIAL WELFARE 
(SHRI P. K. ). Sir, I beg to lay on the 
Table a statement regarding Adult 
Education Programme and also a copy of 
the report of the , Review Committee on 
the National Adult Education 
Programme. [Placed in library.   See No. 
LT-4129/32]. 

- 

8   P.M. 
REFERENCE TO THE REPORTED 
SALE OF TRIBAL YOUNG GIRLS 
AND WOMEN. IN G. UDAIGIRI OF 
PHULBANI DISTRICT IN ORISSA 

 SHRI SHYAM SUNDER MOHA-
PATRA (Orissa): Mr. Deputy Chairman, 
Sir, I am thankful to you that you have 
given me the permission to raise this 
matter about a particular tribal area of 
Orissa— G. Udaigiri in Phulbani 
district— where young tribal girls and 
women are being sold out to outside 
districts and outside States. With great 
difficulty a photographer has collected 
the facte about these young girls and 
women who have been deserted by their 
husbands who are Government officers, 
who are contractors and who are traders. 
It has created such a panic in the society 
in Orissa> particularly among the tribal 
people, that it needs the attention of the 
Home Minister particularly... 

SHRI INDRADEEP    SINHA:    You 
give it to the Home Minister. 

SHRI SHYAM SUNDER MOHA-
PATRA: I am giving it just now. As 
many as 16 M.L.As. of our Congress (I) 
Party, including the Deputy Speaker and 
a Deputy Minister, have given a 
representation to the Chief Minister to 
probe into this matter and do something 
immediately, so that the culture, the 
tradition, the pristine glory, modesty and 
dignity of the women will be preserved in 
the area. This is a very important matter 
and I bring it to the notice of the Home 
Minister. I will give all the records that I 
have in mT possession. 

 
SHRI HAREKRUSHNA MALLICK. 

(Orissa): Sir, while replying to the debate, 
the hon. Home Minister just went on in a 
light vein. Anyhow that I matter has been 
solved. But it is on record that people 
belonging to    hia 

 


